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 [  a  ।विश्वनाथ  राय  ]

 ने  इस  काम  के  लिए  बहुत  कम  रुपया  रखा

 है  ।  चक बन्दों  के  बिता  किसानों  को  खेतों

 करने  में  बड़ों  दिक्कत  होती  है,  उसका  अनुभव
 हम  उनके  प्रतिनिधि  हत  हुए  भो  पूरों  तरह

 नहीं  कर  पाते  हैं  ।  एक  किसान  के  लिए

 दूर  दूर  के  खेतों  में  जाकर  काम  करना  बड़ी
 समस्या  होतो  है  |  इसलिए  मेरा  निवेदन  है
 कि  जहां  पैदावार  बढ़ाते  के  लिए  फ  रटीलाइजर
 शौर  सिंचाई  आवश्यक  है  वहां  खेतों  की  चक-

 बन्दो  भी  पति  झ्रावरयक  है  ।  इस  समस्या  को

 हल  करने  से  किसान  को  बड़ा  लाभ  हो  सकता

 है  ।

 Mr.  Deputy-Speaker:  He  can  finish
 his  speech  on  Monday.

 १36  hrs.
 COMMITTEE  ON  PRIVATE  MEM-

 BERS’  BUSINESS  AND  RESOLU-
 TIONS

 THIRTY-EIGHTH  REPORT

 sit  रामसेवक  यादव  (बाराबंकी)
 उपाध्यक्षा  महोदय,  में  ३८वें  गर  सरकारी

 समिति  के  प्रतिवेदन  को  प्रस्तुत  करता  हूं
 और  चाहता  हूं  कि  सात  इसे  स्वीकार
 करें  t

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  this  House  agrees  with
 the  Thirty-eighth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  25th  March,
 1964."

 The  motion  wag  adopted.
 —

 6.03  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  article  277)  by  Shri
 Abdul  Ghani  Goni.

 Shri  Abdul  Ghani  Gonl  (Nominat-
 ed—Jammu  and  Kashmir):  Sir,  |  beg
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 to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Constitution  of
 India.

 Mr.  Deputy-Speaker:  The  question
 is:  |

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 Shri  Abdul  Ghani  Goni:  Sir,  I
 introduce  the  Bill

 6.0  hrs,

 PAYMENT  OF  WAGES
 MENT)  BILL*

 (Amendment  of  sections  l  and  15,
 etc.)  by  Shri  P.  R.  Chakraverti:

 Shri  P.  R.  Chakraverti  (Dhanbad):
 Sir,  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  further  to  amend  the
 Payment  of  Wages  Act,  1936,

 Mr.  Deputy-Speaker:  The  question
 is:

 (AMEND-

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Payment  of  Wages  Act,  1936.”

 The  motion  was  adopted.

 Shri  P.  B.  Chakraverti:  Sir,  I  beg
 to  introduce  the  Bill

 46.073  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL

 (Amendment  of  articles  84  ang  73)
 by  Shri  Hari  Vishnu  Kamath.

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  Mr.  Deputy-Speaker,  Sir,
 I  rise  to  move:

 “That  the  Bill  further  to
 amend  the  Constitution  of  India
 be  taken  into  consideration.”

 ““*Published  in  Gazette  of  India,
 dated  28-3-64.

 Extraordinary,  Part  w,  section  §,
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 Sir,  My  Bill  seeks  to-provide  an
 vupper  age  limit  for  the  lower  houses
 ‘of  legislatures  at  the  Centre  and  in
 the  States  and  secondly,  to  provide
 certain  minimum  educational  qualfi-

 ~eations  for  candidates  to  the  Houses
 of  Legislatures,  candidates  to  Parlia-
 ment  and  to  State  legislatures.  As  I
 have  stated  in  the  Statement  of  Ob-
 jects  and  Reasons,  this  Bill  is  intended
 to  discountenance  the  growth  of
 gerontocracy  in  our  young  democritic
 ‘Tepublic,  because  it  is  antithetic  or
 contradictory  that  in  the  modren  age,
 in  the  later  half  of  the  20th  century
 ‘in  our  young  democratic  republic,  we
 should  by  any  means,  unwittingly
 though,  countenance  the  growth  of

 .gerontocracy.  What  is  gerontocracy?
 Its  etymology  goes  back  to  the  Greek
 language.  Democracy,  aristocracy,
 ‘autocracy—these  have  their  own  con-
 notation  and  they  are  well  known  to
 you,  Sir,  and  to  my  colleagues  in  the
 ‘Houses,  but  perhaps  gerontocracy  is
 not  so  well-known  a  term,  and  some
 ‘of  my  hon.  friends  may  not  be  fami-
 liar  with  this  term—gerontocracy.
 Gerontocracy  in  short  means  Govern-
 ment  by  old  people.  There  is  a  homo-
 sonic  word  in  Sanskrit—]  believe  it  is
 in  Hindi  also—jara,  jaratha.  I  think
 the  old  Greek  had  some  sort  of  affiaity
 ‘with  Sanskrit,  because  the  root  word
 in  both  languages  is  similar  jara,
 jaratha,  geronto—So,  in  gerontocracy,
 dthere  is  this  ‘jara’  and  then  ‘cracy’.
 As  democracy,  means  rule  by  the
 people,  ‘demos’......

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 Yor  Planing  (Shri  C.  R.  Pattabhi
 Raman):  The  Sanskrit  word  i3  jara.

 Shri  Hari  Vishnu  Kamath:  That  is
 what  I  said;  you  have  been  absent
 minded;  you  were  not  attentive  per-
 haps;  I  said  #ra,  jaratha,

 Shri  Shinde.  (Kopargaon):  Will
 Mr.  Kamath  define  jarat?.

 Shri  Hari  Vishnu  Kamath:  ‘You
 have  not  read  my  Bill  apparently,
 but  I  will  try  to  enlighten  you  anyway.
 ‘Have  a  little  patience.  Just  as  the
 word  democracy  means  the  rule  by
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 the  people,  aristocracy,  by  rich  peo-
 ple,  aristocrats,  and  autocracy,  rule

 by  one  man,  dictator,  so  also  geronto-
 cracy  means  rule  by  old  people.  My
 hon.  friend  Shri  Shinde  ejaculated.
 what  is  old  age,  how  do  you  define
 old  age,  what  is  the  age  limit  you
 prescribe?  I  know  there  is  no  hard
 and  fast  rule.  There  are  old  men  and
 women,  who  put  younger  people  to
 shame  by  their  energy  and  activity.
 We  have,  Sir,  in  our  own  country  to-
 day,  fortunately,  the  Prime  Minister
 himself.  He  is  not  75  yet  and  my  Bill
 puts  the  limit  at  75.  But  even  at  the
 age  of  74  he  displays  much  activity
 and  energy,—  and  earlier  he  has
 demonstrated  an  activity  and  energy,
 physically,  unsurpassed,  if  not  unequ-
 alled.  And  we  have  got  a  living  ex-
 ample  here  in  the  Houses,  Babuji
 Aney,  who  is  much  older,  who  is  84.
 Any  one  of  us  who  has  been  watch-
 ing  work  in  the  House  will  be  aston-
 ished  at  the  energy  and  the  attentive
 manner  with  which  he  listens  to  the
 debate,  follows  every  word  and  every
 phrase  and  jumps  up  in  his  seat  with
 a  vigour  which  a  younger  man  might
 envy,  with  vigorous’  gestures  that
 mock  at  the  Treasury  Benches  and  also
 makes  his  own  comments  on  various
 matters.  But  when  we  _  recognise,
 admire  and  honour  the’  exceptional
 compatriots  of  ours,  the  law  is  made
 or  is  intended  for  the  vast  majority
 of  the  people;  law  does  not  take  into
 account  exceptions,  but  only  the  gen-
 earlity  of  mankind.

 You  are  very  well  aware,  Sir,  that
 in  England,  some  centuries  ago,  in
 the  Napoleonic  period,  William  Pitt
 the  Younger  became  Prime  Minister
 at  the  age  of  24  and  carried  on  till
 he  was  44  when  he  died.  Had  there
 been  a  provision  that  nobody  could
 enter  the  British  Parliament  unless
 he  was  25  years  of  age,  if  that  was
 the  minimum  age  for  election  to  the
 British  House  of  Commons,  poor  Pitt
 the  Younger  would  have  had  no
 chance  at  the  age  of  24  when  he  Bee
 came  Prime  Minister,

 But,  Sir,  we  legislate  for  the  vast
 majority  of  people  and  the  law  does
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 wot  take  into  account  exceptional
 individuals.  Even  then  as  8  safety
 provision,  I  have  sought  to  provide
 this  upper  age  limit  only  for  the  lower
 houses  and  not  for  the  upper  House,
 Rajya  Sabha  here  and  the  Vidhan

 -Parishads  in  the  States.

 Dealing  with  the  question  raised  by
 Mr.  Shinde,  our  ancient  scriptures
 have  tried  to  deal  with  this  question:
 who  is  a  vriddha?  He  is  not  -a
 wriddha,  who  is  old  only  in  years.
 Here  inside  the  dome,  Sir,  there  is
 a  very  impressive  inscription  which
 allof  us  who  have  eyes  open  must
 fhave  seen.  How  does  it  read:

 न  सा  सभा  यत्र  न  सकती  बृद्धा

 विद्धान  ते  ये  न  वृत्ति  धर्म
 घममस्थ:  नो  यत्र  न  सत्यमस्ति

 समय  न  यह  तत्  छजमदयुपेति ॥”
 Who  therefore  is  a  vriddha?  Vriddhas
 are  not  those  who  do  not  speak
 Dharma;  not  necessarily  those  who
 @re  old  in  age  but  those  who  speak  in
 eccents  of  Dharma,  they  are  the  true
 wriddhas.

 There  is  an  old  fable  about  Saras-
 wati  Muni  in  the  Shanti  or  Anushasan
 Parva  of  the  Mahabharata.  When  ail
 the  elders  of  Saraswati  Muni  fled
 for  their  lives,  this  young  boy  of  2
 stayed  on  with  courage  on  the  banks
 of  the  Saraswati  river.  He  braved;
 all  those  2  years  of  terrible  famine,
 on  the  banks  of  the  river,  living  on
 fish  only.  He  lived  thus  for  2  years,
 while  the  other  Munis  had  left  and
 fied  away.  When  they  came  back
 after  2  years,  they  wanted  to  boss
 over  him,  now  a  young  man.  The
 olders  had  fled  for  their  lives  but  this
 young  man  of  2  stuck  on  and  he
 ‘was  now  24.  What  he  said  was:

 म  तेन  विधा  मरते  योनाथ  पिता  शिर  :.

 यो  वै  युवाष्यवीयानस्तं  देवा  स्त वि रे  विदु :
 ‘That  is,  or  you  grey-haired  people,
 white-haired  people,  you  cannot
 teach  me,  because  you  have  shown
 fear.  You  have  shown  cowardice  in
 ‘your  action.  |  a  your  teacher,  and
 40  learn  from  pie.  They  recognised
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 the  force  of  his  argument  and  sat  at
 his  feet  and  learnt,—the  young  man
 of  24.

 Therefore,  I  would  like  to  lay  down:
 a  criterion,  and  that  is,  the  oid  Hindu
 shastras,  Indian  Dharma,  has  recog-
 nised  the  four  Ashrams:  Brahm-
 acharya,  Grahastha,  Vanaprastha  and
 Sanyasa.  One  can  be  an  activist  in
 mind  and  body  during  tha  Vana-
 prastha  stage,  but  Sanyasa,  renouncing
 every  mundane  activity,  commences
 according  to  the  scriptural  injunc-
 tion,  at  the  age  of  75.  Therefore,
 irrespective  of  whether  the  buddhi,
 is  on  the  Vriddhi  or  not  on  the
 increase  or  decline,  I  want  to  provide
 that  this  age  of  75  must  be  recognised
 as  the  upper  age-limit  when  every
 Member,  every  person,  a_  politician
 or  otherwise,  should  take
 Sanyasa  and  may  function  as  an  ad-
 viser,  if  and  when  his  advice  is  sought
 for.  That  is  with  regard  to  the  first
 part  of  my  Bill.  That  is  to  say,  the
 upper  “age-limit  should  be  75  for
 membership  of  the  lower  Houses  of
 the  State  Legislatures  and  of  Parlia-
 ment.

 Now,  I  come  to  the  second  part  of
 the  Bill  which  is  perhaps  more  con-
 troversial  than  the  first  part.  That  is.
 with  regard  to  the  educational  quali-
 fication  which  I  seek  to  prescribe  for
 Members  of  Parliament  and  State
 legislatures.  This  point,  as  you  very
 well  might  recollect,  was  agitated  in
 the  Constituent  Assembly  and  in  the
 provisional  Parliament  also.  In  the
 subsequent  debate  it  has  not  raised
 in  that  form,  but  in  the  Constituent
 Assembly  it  wag  raised  in  the  form
 of  amendments  to  the  relevant  arti-
 eles,  but  ultimately  you  know
 it  was  defeated.  But  the  President
 of  the  Constituent  Assembly,  Dr.
 Rajendra  Prasad,  in  his  valedictory
 address,  his  final  address,  to  the
 Constituent  Assembly—he  made  a
 long  speech  and  I  would  not  like  6
 tire  the  patience  of  the  House  by
 reading  long  extracts—made  a  very
 cogent  and  a  very  fundamental  ob-
 servation.  He  said:
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 “There  are  only  two  regrets
 which  I  must  share  with  the  hon.
 Members  of  the  Constituent  As-
 sembly.  I.  would  have  liked  to
 have  some  ‘ualifications  laid
 down  for  members  of  the  legisla-
 tures,  It  is  an  anomaly  that  we
 lay  down  high  qualifications  to
 those  who  administer  or  help  in
 administering  the  law,  but  for
 those  who  make  the  law  we  have
 no  qualifications  whatsoever...”

 That  is  the  part  which  is  relevant  to
 the  subject-matter  of  my  Bill.

 Then,  Dr.  Ambedkar  who  replied
 to  the  debate  once  in  the  Constituent
 Assembly,  and  later  in  the  provision-
 al  Parliament  also  when  the  resolu-
 tion  was  moved  by  my  then  hon.
 colleague,  Prof.  K.  T.  Shah,  in  which
 Many  members  on  both  sides  of  the
 House  took  part,  dismissed  this  issue,
 may  I  say,  half  in  jest  and  half  in-
 ernest—(Interruption).  Shri  EK.  C.
 Sharma  perhaps  recollects  the  man-
 ner  in  which  it  was  done.  Dr.  Ambed-.

 -kar  said,  “Let  me  make  it  clear  at  the
 outset,  that  I  do  not  regard  ignorance
 as  a  virtue.”  But  then  he  went  on
 to  plead  with  the  House  a  Strange
 argument  which  was  accepted  later
 on;  it  was  not  accepted,  I  believe,  in
 heart  and  mind,  but  he  had  his  way;
 the  majority  accepted  and  the  mo-
 tion  was  defeated.  Dr.  Ambedkar
 said  in  effect:  “Neither  Mr.  K.  T.
 Shah  nor'Mr.  Kamath  nor  I  are  the
 masters.”  We  are  not  the  masters  in
 this  democracy.  The  masters  are
 outside  the  House,  the  millions  of
 electors,  who  send  us  here;  they  are
 the  masters  in  our  democracy;  and  if
 they  think  that  an  uneducated  person
 or  even  an  illiterate  person  or  even
 a  deaf  and  dumb  person  can  represent
 them  better  and  more  effectively,  then
 we,  the  so-called  educated  people,
 then,  if  they  think  so,  who  are  we  to
 come  in  their  way?  We  are  mere
 servants;  they  are  the  masters.  “Who
 are  we  to  come  in  their  way?”  That
 argument  passed  muster  at  that  time,
 but  I  do  not  think  that  should  pass
 Muster  now,  because  much  has  hap-
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 pened,  and  much  water  has  flowed
 down  the  Ganga  and  the  Yamuna
 since  1950.  Though  I  know  the
 policy  of  the  Government  is  halting
 and  half-hearted,  yet  in  spite  of  that,
 our  Republic  has  made  fairly  rapid
 strides  on  the  road  to  education  and
 literacy,  saksharata,  and  I  think  with-.
 in  another  five  to  ten  years,  we  can
 confidently  look  forward  to  illiteracy
 being  wiped  out,  and  some  sort  of
 minimum  educational  standards  being
 attained  in  this  country.  Even  the
 Constitution—I  forget  the  number  of
 the  article—provides  that  the  State
 shall  endeavour  to  give  free  and  com-
 pulsory  education  till  the  age  of  4
 to  all  citizens  of  this  country.  We
 hope  that  directive  will  be  imple-
 mented  in  the  very  near  future.  It
 would  not  take  very  many  years.
 for  this  directive  to  be  implemented,
 I  trust.

 Ag  I  have  said,  in  the  Statement  of
 Objects  and  Reasons  to  my  Bill,  we
 should  consider  the  incongruity  of  the
 Position  which  requires  high  educa-
 tional  qualifications  in  the  case  of
 those  administering  the  law  and  those
 who  judge  and  interpret  the  law,—
 the  same  sentiments  which  Dr.  Rajen-.
 dra  Prasad  expressed  in  the  Consti-
 tuent  Assembly  while  the  law-maker
 is  under  the  Constitution  exempt  from
 any  educational  qualification  whatso-
 ever,

 I  remember  a  jocular  remark  made
 by  a  calleague  in  the  Constituent
 Assembly  or  in  the  prvuvisional  Par-
 liament  when  this  matter  was  before
 the  House.  He  said  that  the  only
 qualification  which  a  law-maker  at
 that  time—not  now,  I  hope,—had_  to
 have  was  that  he  should  be  good  at
 law-breaking,  and  a  good  law-breaker
 could  become  a  law-maker  as  well.  I
 do  not  think  that  holds  good  today,
 with  so  much  progress  in  education
 and  iiteracy  in  our  country.
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 There  are  four  amendments  in  my

 mame.  Two  of  them  are  verbal  and
 .are  minor  ones:  namely,  to  substitute
 “Fifteenth”  for  “Fourteenth”  year,
 “1964”  for  “l963”.  Amendments  Nos.

 3  and  4  however,  seek  to  exempt  the
 Scheduleg  Castes  and  Scheduled
 Tribes  who  were  unfortnateiy
 kept  very  backward  and  have
 been  denied  ll  facilities,  even
 -human  treatment,  not  to  speak  of
 civilised  treatment,  during  the  50  to
 200  years  of  foreign  rule,  British
 rule—so  it  is  not  their  fault—from

 -the  operation  of  this  provision  -elating
 to  the  educational  qualificalions,  both
 for  membership  of  Parliament  and

 ‘State  legislatures,  for  such  period  or
 as  long  as  period  as  the  reservation
 .of  seats  for  them  in  Parliament  and
 the  legislatures  remains  in  force,  1

 ‘have  sought  to  make  the  period  of
 exemption  coterminous  with  that
 period.  I  do  recognise  that  they  are
 at  the  moment  labouring  under  severe
 ‘handicaps  with  regard  to  education,
 ‘but  I  look  forward  to  that  day  when
 all  these  reservations  will  disappear
 and  they  and  the  so-called  caste
 ‘Hindus  and  the  other  Indian  people
 will  become  one  in  every  sense,  cul-

 -turally,  socially  and  educationally.  We
 -will  be  really  happy  to  usher  in  that
 dawn  when  the  reservations  will  have

 “been  gone  away  with,  having  regard
 to  the  fact  that  the  scheduled  castes
 and  scheduled  tribes  have  attained

 Shri  Nambiar
 lpm

 :
 (Khammam):  On  a  point  of  order,

 “There  is  no  quorum.

 Some  Hon.  Members:  There  is
 “quorum.

 Shri  Nambiar  =  (Tiruchirapalli):
 ‘Probably  the  Lady  Member  being  new
 to  the  House  may  not  know  the
 conventions.  Generally  question  of
 quorum  is  not  raised  during  Private
 ‘Members’  business.

 Shrimati  Lakshmikanfhamma:  I
 seounted  and  there  are  only  34.
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 Mr.  Deputy-Speaker;  There  is
 quoroum.  He  may  continue.

 An  Hon,  Member:  Very  bad  at
 counting.

 Shri  Hari  Vishnu  Kamath:  I
 was  referring  to  my  amendment  seek-
 ing  to  exempt  scheduleg  tribes  and
 echeduled  castes  from  this  educational
 qualification.

 Before  I  close,  may  I  invite  the
 attention  of  the  House  to  the  fact  that
 I  have  collected  ‘some  material  with
 regard  to  the  age  of  Ministers  of
 Governments  of  various  countries.  The
 U.S.A.,  which  is  one  of  the  two  most
 powerful  countries  in  the  world,  has
 got  the  youngest  Cabinet,  so  to  say,
 whose  average  age  comes  to  less  than
 54,  Even  in  the  U.K.  the  age  of  the
 Prime  Minister  today  is  only  €0,  and
 the  age  of  no  Minister  is  above  67  67
 68,  In  most  of  the  countries  whose
 figures  I  have  got  here—the  Reference
 Branch  could  not  give  Me  more
 material—so  far  as  the  Commonwealth
 countries—Australia,  Canada  and  U.K.
 etc.,  are  concerned,  the  ages  of  the
 various  Prime  Ministers  are  69,  66  and
 60.

 An  Hon.  Member:  What  about  West
 Germany?

 Shri  Hari  Vishnu  Kamath:  I
 not  got  it  here,

 have

 The  President  of  the  United  States
 is  only  55  and  the  other  Members  of
 his  team—the  Secretaries,—are  aged
 55,  54,  47,  38,  44,  44,  45,  52,  and  53.
 My  hon.  friends  are  interested  in  U.K.
 The  age  of  the  Prime  Minister  Sir,
 Alec  Douglas  Home  in  60.  The  ages
 of  other  Ministers  are  61,  56,  58,  47,
 60,  56,  47,  54,  59,  53,  43,  56,  55,  51,  40,
 50,  46,  43,  39,  45  and  44.  I  would  not
 tire  the  House  by  reading  the  figures
 regarding  other  countries.

 I  would  like  to  say  just  one  word
 about  the  educational  qualifications
 obtaining  other  countries  of  the  world
 where  there  are  written  Constitutions
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 {mn  Britain,  we  have  no  written  Con-
 stitution,  but  there  is  universal  literacy
 in  U.K.  and  USA,  and  the  question
 therefore  does  not  arise.  But  let  us
 gee  the  position  in  the  so  called  back-
 ward  countries,  compared  to  which  our
 country  is  far  advanced.  In  Bolivia,
 a  Deputy,  i.e.,  a  Member  of  Parliament
 must  be  able  to  read  and  write
 Spanish.  A  person  who  can  only  sign
 his  name  and  write  certain  characters
 shall  not  be  deemed  to  be  able  to
 write.  In  Ceylon  the  position  ig  that
 any  person  not  otherwise  disqualified
 shall  be  qualifieq  to  have  his  name
 in  the  electoral  rolls,  provided  he  is
 able  to  read  and  write  Engish,  Sin-
 halese  or  Tamil.  That  is  the  position
 in  Ceylon,  which  is  a  backward  coun-
 try  compared  to  ours.

 Shri  Hanumanthaiya  (Bangalore
 City):  Now  Tamil  has  gone.

 Shri  Hari  Vishnu  Kamath:  I  do  not
 tmow  about  that.  In  Chile,  a  candi-
 date  to  Parliament  must  know  how
 to  read  and  write.  In  Guatemala,  to
 be  a  Deputy  of  the  Congress,  a  per-
 son:  must  enjoy  all  his  rights  of
 citizenship,  be  over  2]  years  of  age
 and  also  know  how  to  read  an4  write.
 In  some  countries,  they  should  be
 educated,  and  also  have  an  educational
 diploma.

 In  our  Constitution  there  is  no  pro-
 vision  for  even  a  minimum  qualifica-
 tion  of  literacy  for  candidates,  J  am
 not  talking  about  the  prescription  of
 qualifications  for  electors  in  our  coun-
 try,  because  we  have  got  to  make  a
 lot  of  leeway  anq  it  wil)  take  years
 for  hundred  per  cent  electors  to  be
 literate.  But  certainly  as  Dn
 Rajendra  Prasad  said  in  the  Consti-
 tuent  Assembly,  it  ig  very  anomalous
 that  the  Constitution  should  lav  down
 that  on  the  one  hand,  we  should  have
 high  qualifications  for  those  who  ad-
 minister,  judge  and  interpret  the  law,
 but  no  qualifications  whatsoever  for
 the  makers  of  law.  I  think  it  is  high
 time  that  this  anomaly  was  ened,
 and  this  Parliament  gave  serious
 thought  to  this  matter  and  took  the
 first  step  on  the  road  to  real  progress.

 CHAITRA  8,  886  (SAKA)  (Amendment)
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 I  would  only  like  to  add  before  I
 close  that  this  Bill  that  I  have  placed
 before  the  House  does  not  necessarily
 represent  the  view  or  the  policy  of  the
 party  which  I  have  the  honour  to  re-
 present  in  this  House—the  Praja-
 Socialist  Party.  I,  Sir,  have  been
 a  fighter  for  this  in  the  Consti-
 tuent  Assembly  and  also  in  the
 Provisional  Parliament  and  it  is
 in  the  spirit  of  following  up  what
 I  did  till  95l  that  I  have  mov-
 eq  this  Bill  before  the  House.  I  do
 hope  that  my  colleagues  on  both  sides
 of  the  House,  on  the  Congress  Benches
 as  well  as  on  this  side,  will  iend  their
 weighty  support  to  the  measure  which
 I  have  brought  before  the  Huuse,  I,
 therefore,  commend  it  for  the  unani-
 mous  acceptance  of  this  House.

 7992

 Mr.  Deputy-Speaker:  Motion
 moved:

 “That  the  Bill  further  to
 amenqg  the  Constitution  of  India
 be  taken  into  consideration.”
 Shri  Khadilkar  (Khed):  Mr.

 Deputy-Speaker,  Sir,  I  do  not  know
 whether  the  mover  of  _  this  Consti-
 tution  (Amendment)  Bill  is  serious
 or  he  has  just  brought  forward  this
 motion  in  a  somewhat  half-hearted
 or  light-hearted.

 Shri  Hari  Vishnu  Kamath:  Are
 you  serious  in  opposing  it  or  even
 in  speaking  on  it

 Shri  Khadilkar:  He  has  announced
 that  so  far  as  his  measure  is  con-
 cerned  his  party  has  dissociated  it-
 self  from  the  measure  that  he  is
 sponsoring.  In  our  country,  tradi-
 tionally,  we  have  reverence  for  age
 and  we  have  gone  to  such:a  limit
 that  there  is  a  well  known  adage:

 वास्ते  न  विचारणीय  रिता
 It  means  that  those  people  who  are
 advanced  in  age,  their  doings  need
 not  be  questioned.  It  means  that  in
 our  country  old  age  and  wisdom  are
 supposed  to  go  together.  Therefore,
 to  lay  down  a  law  that  man  must  be
 of  such  and  such  an  age  to  function
 properly  in  this  House  is  something
 which  it  is  very  difficult  to  support
 When  I  look  at  both  the  Houses,  .I
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 {Shri  Khadilkar]
 find  that  there  are—because  modern
 legislative  business  has  become  too
 technical  and  the  subjects  are  so
 vast-many  of  us  who  are,  without
 any  disrespect  to  any  hon.  Member
 of  this  or  the  other  House,  in  many
 respects,  politioally  or  economically
 or  from  the  point  of  view  of  making
 law,  illiterate.  Therefore,  mere  lite
 racy  to  be  made  a  qualification  has
 very  little  meaning.

 We  know-perhaps  the  hon.  Mem-
 ber,  Shri  Kamath  will  recall  what
 qualification  his  mother  ~had—that
 most  of  our  mothers  though  illite-
 rate—I  am  very  serious  about  it—

 Shri  Hari  Vishnu  Eamath:  I  am
 talking  of  the  candidates  and  not  of
 the  voters,

 Shri  Khadilkar:  Though  they  were
 illiterate,  they  were  having
 as  greater  commonsense  and
 wordly  wisdom  to  guide  their  own
 families  and  advise  their  children.
 After  all,  law  is  codified  common-
 sense,  ag  it  is  said.  If  we  are  to  look
 at  it  from  this  angle,’  there  are  many
 hon.  Members  who  might  be  silent
 but  who  grasp  the  meanings  of  cer-
 tain  measures  that  are  brought  be-
 fore  the  House.

 An  Hon.  Member:  Let  us  hope  80.
 Shri  Khadilkar:  Let  us  take  any

 other  country,  for  instance,  the  mother
 of  Parliament,  Britain.  He  has  quot-
 €d  several  instances,  Take  West  Ger-
 many.  We  know  the  man  who  re-
 cently  retirel—Dr.  Adenaeur.  He  was
 85.  Churchill  when  he  retired  was
 more  than  75.  But  after  that  age  he
 was  able  to  produce  a  monumental
 book  calleg  the  History  of  the  Eng-
 lish-speaking  people.  What  does  it  in-
 dicate?  Even  in  this  House—he  may
 not  be  functioning  as  enthusiastically
 as  some  others;  he  may  not  be  raising
 points  of  order  or  compelling  the
 House  to  raise  the  question  of  quo-
 rum—we  have  Dr,  Aney.  He  is  85.  He
 may  not  play  all  those  things  that  I
 mention  on  the  floor  of  the  House.
 But  st‘ll  I  maintain  that  he  is  equally
 alert  or  more  alert  than  my  hon.

 MARCH  28,  964  (Amendment)
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 friend  Shri  Kamath  who  stands  on  hia.
 head  in  the  morning  and  looks  at  the
 world  from  a  different  angle.

 Shri  Hari  Vishnu  Kamath:  Your
 Prime  Minister  also  does  it.  You  are
 not  in  good  company.  I  am  in  go:
 company.

 Shri  Kapur  Singh  (Ludhiana):  Sir,
 I  rise  on  a  point  of  order,  Is  it

 per missible  ang  parliamentary  to  ma
 invidioug  distinctions  between  indi-
 vidual  Members  of  this  against  House
 as  the  speaker  is  doing?

 Shri  Khadilkar:  Not  at  all.

 Shri  Hari  Vishnu  Kamath:  If  he  did-
 that  asna  he  would  function  better
 than  the  way  in  which  he  does,

 Shri  Khadilkar:  Sir,  therefore,  in
 all  seriousness,  I  or  any  Member  of
 this  House  who  has  given  sufficient
 thought  to  this  question,  would  not
 take  this  measure  very  seriously.  That
 igs  my  approach  to  the  Constitution
 (Amendment)  Bill  that  he  has.
 brought  before  this  House.

 I  want  to  make  only  one  more  point,
 In  the  public  life  of  India,  it  is  not
 merely  age  that  is  important.  Some-
 times  we  come  across  situations  where
 quick  action  is  called  for.  There  may
 be  a  certain  view  point  or  a  certain
 perspective  that  a  young  mind  is
 capable  of  taking,  anq  perhaps  age
 sometimes  might  be  jis  handicap
 Therefore,  there  shou:d  be  a  combi-
 nation  of  age  and  yceuth  so  that  the
 ship  of  the  State  would  be  kept  on
 an  even  keel.

 I  would  plead  with  Shri  Kamath  on
 this  occasion  that  he  is  raising  a  good
 discussion  by  bringing  forward  this
 measure.  So  far  as  literacy  is  con-
 cerned,  as  I  said,  in  this  country  we
 are  pledged  to  have  hundred  per  cent
 literacy  in  the  next  Plan.  Let  us  hope
 that  we  shall  reach  that  target,  But
 mere  literacy  hag  very  little  mean-
 ing.  There  are  go  many  other  things
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 in  life  like  the  capacity  and  recepti
 ‘vity  of  ming  to  understand  things,
 understand.  ithe  implications  of  mea-
 sures  thr:  come  bcfore  the  House.
 That  is  more  important  than  mere
 literacy.  Therefore,  prescribing  quali-
 fication  of  literacy  or  qualification  of
 age  ani  barring  people  after  75  has
 very  little  meaning.

 I  may  give  you  one  instance.  Take
 the  case  of  the  former  Depu  y  Chair-
 man  of  the  Planning  Commission,
 Shri  द  T.  Krishnamachari.  I  have
 seen  him  function:ng  on  occasions.
 His  mind  was  so  alert  that  perhaps
 he  would  have  put  to  shame  many  of
 us  including  Shri  Kamath,  because  he
 grasped  all  the  intricacies  of  plan-
 ning  and  all  the  economic  implication
 of  planning.  Take  the  instance  of
 Sir  Cc.  P.  Ramaswami  Aiyar,  a  man  of
 very  high  sianding  in  the  world  of
 ‘scholarship  and  one  of  the  leading
 academicians,  if  I  may  say  so.  Leave
 aside  his  activities  in  some  other  fields.
 He  has  functioned  and  he  is  today
 functioning  with  allertness.  When  I
 hearq  him  at  Viswabharati,  when  he
 delivered  his  address  there,
 realise  that  his  m'nd  is  capable  of
 grasping  not  only  the  problems,  not
 only  the  petty  matters  that  we  dis-
 cuss  here  on  many  occasions,  but  he
 is  capable  of  grasping  all  the  impli-
 cations  of  wider  issues  that  are  fac-
 ing  humanity.

 As  I  said  before,  Shri  Kamath  has
 done  one  good  th'ng.  He  has  brought
 thig  measure  before  the  House  and
 given  us  an  opportunity  to  put  for-
 ward  our  views  on  this  important
 matter.

 Shri  Nath  Pai  (Rajapur):  Sir,  may
 I  point  out  that  Shri  Khadilkar,  un-
 witt'ngly,  inadvertently,  perhaps
 without  meaning  it,  cast  aspersions  on
 the  deliberations  of  the  House,  in  the
 last  sentence,  if  I  heard  him  correct-
 ly,  he  said  ‘on  the  petty  matters  this

 CHAITRA  8,  886  (SAKA)

 I  could
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 House  discusses”.  I  would  like  to  say,
 Sir,  that  this  House  dscusses  nothing
 but  what  is  of  the  highest  importance.

 Shri  Khadilkar:  I  qualified  that  by
 saying  “on  many  occasions”  and  I  am
 prepared  to  stand  by  it.

 शी  रामसेवक  यादव  (बाराबंकी)  :

 उपाध्यक्ष  महोदय,  मुझे  इस  बात  की  खुशी  है
 कि  श्री  कामत  ने  जो  विधेयक  प्रस्तुत  किया  है

 वह  उन  के  दल  की  नीति  नहीं  हैं  ग्रोवर  इसी  लिए

 मुझे  उस  का  'विरोध  करने  में  दुःख  नहीं  है,

 नहीं  तो  मुझे  बड़ी  मुश्किल  पड़  पति  क्योंकि

 निकट  भविष्य  में  मैं  और  श्री  सुरेन्द्र  द्विवेदी

 एक  होने  जा  रहे  हैं  ।

 इस  विधेयक  में  जो  माननीय  कामत  ने.  .  .

 Shri  Khadilkar:  The  period  of
 couriship  is  go.ng  on?

 eft  रामसेवक  यादव  :  हम  कम  उश्र

 हैं  नहीं  तो  औरों  से  भी  कर  सकते  थे  t

 इस  विधेयक  में  दो  व्यवस्थायें  हैं,  एक
 तो  उमा  की  और  एक  शिक्षा  की  योग्यता  को  ।

 जहां  तक  शिक्षा  की  योग्यता  की  बात  है  वह
 लोक  सभा  के  लिये  कुछ  रखी  है  और  राज्य
 विधान  सभा  के  लिए  कुछ  रखी  है  ।  उन्होंने
 कहा  कि  हाउस  झाक  पीपल  के

 लिए  शिक्षा  का  स्तर  सैंपान्डरी  एजूकेशन
 कम  से  कम  होना  चाहिये  ।  इस  का  मतलब

 हम  यह  समझते  हैं  कि  वह  आदमी  अंग्रेजी  पढ़ा
 लिखा  होना  चाहिये  ।

 एक  माननीय  सदस्य  :  जी  नहीं  ।

 श्यो  रामसेवक  यादव  :  हिन्दुस्तान  के

 सिलसिले  में  तो  इस  का  यही  भ्रमण  होग।  कि

 वह  आदमी  अंग्रेजी  पढ़ा  लिख।  हो  और  कब  हम
 झपने  देश  को  देखते  हैं  तो  पाते  हैं  कि  यहां
 झंप्रेजी  पढ़ें  लिखे  लोगों  की  प्रतिशत  २  है
 कौर  उन  में  भी  बहुसंख्या  ऐसे  लोगों  की  है
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 [श्री  रामसेवक  यादव]

 कि  जो  पढ़  तो  गए  हैं  लेकिन  ठीक  से  मु'ह  तोड़

 मरोड़  नहीं  पाते  हैं।  ऐस  लगा  को  वह  सदस्य

 होने  का  भ्र धि कार  देना  चाहते  हैंः  यह  तो  उस

 एडल्ट  फ्रेंच  इज  के  सिद्धान्त  के,  जिस  को  हम  ने
 स्वीकार  किया  है,  विपरीत  जाता  है  और

 इस  से  जनतन्त्र  को  जबरदस्त  खतरा  पहुंच
 सकता  है  I

 कभी  अगर  कोई  आदमी  उर्दू,  या

 हिन्दी  जानता  हो,  तामील  जानता  हो  ;

 तेलगू  जानता  हो,  बंगला  या  मराठी

 इरादी  जानता  हो,  तो  वह  इस  सदन  का

 सदस्य  हो  जाता  है  ।  पर  चाहे  उस  में  इतनी
 योग्यता  हो  कि  वह  किसी  भी  मंत्रालय  को

 ठीक  तरह  से  चला  सकता  हो,  लेकिन  झगर  वह
 अंग्रेजी  नहीं  जानता  तो  उस  को  मंत्री  नहीं
 बनाया  जा  सकता  ।  तो  ब  तक  तो  यह
 अंग्रेजी  भाषा  की  रोक  केवल  मंत्री  बनने

 के  लिये  ही  थी,  लेकिन  माननीय  कामत

 साहब  ऐसे  व्यक्ति  को  जो  अंग्रेजी  पढ़ा  छिखा

 न  हो,  इस  सदन  का  सदस्य  बनने  से  भो  वंचित

 करना  चाहते  हैं।  इस  विधेयक  का  प्रथम  तो

 यही  है।  योग्यता  का  क्या  मतलब  होता  है  ?

 कभी  श्री  खाडिलकर  ने  बतलाया  कि  कानून
 का  सीधा  सम्बन्ध  बुद्धि  से  होता  है,  साधारण

 बुद्धि  से  सम्बन्ध  होता  है  ।  इस  तरह  के  कानून
 को  समझने  को  सब  को  बुद्धि  होती  है  ।

 गांधी  जी  ने  तो  कहा  था  कि  ज्ञान  मनुष्य
 शौर  जानवर  के  बीच  विवेक  किस  से  होता  है,
 शौर  उस  का  विवेक  उन्होंने  बतलाया  कि

 मनुष्य  का  होता  है  बुद्धि,  साधारण  बुद्धि,
 चीजों  को  समझने  की  क्षमता  और  जानवर  को

 यह  क्षमता  नहीं  होती  है  लेकिन  कामत  साहब
 से  मुझे  दु'ख  के  साथ  कहना  पड़ता  है  कि उन  का

 आखिर  को  तो  कराई  ०सी  ०एस  ०दिमाग  ही  ठहरा
 जो  उन्होंने  मनुष्य  मनुष्य  में  मी  भेद  कर  डाला  t

 उन्होंने  एक  बगैर  पढ़ें  मनुष्य  और  एक  प्रंग्रेजी

 पढ़े  लिखे  मनुष्य  के  बीच  में  यह  प्रतिबन्ध
 झगा  कर  भेद  किया  है।  यह  जो  उन्होंने

 MARCH  28,  964  (Amendment)  7998:
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 asa  मनुष्य  में  भेद  किया  है  उस  के  कारण

 मैं  उत  के  इस  सुझाव  का  विरोध  करता  हूं  ।

 मैं  कामत  साहब  से  निवेदन  करूंगा  कि  वहू
 अपने  तक  को  सिद्ध  करने  के  लिए  कभी  भी

 सरकार  के  उस  तरके  को  मजबूत  न  करें  क्योंकि

 जब  हम  शिक्षा  पर  बोलते  हैं  तो  यह  कहते  हैं
 कि  प्रारम्भिक  शिक्षा  देशवासियों  को  देने  की

 रफ्तार  बहुत  घीमी  है  और  वह  तेज  नहीं  है
 कौर  लोगों  को  शिक्षित  करने  में  काफी

 समय  लगेगा  |  राज  इस  तरह  का  प्रतिबन्ध

 विधायकों  के  लिए  जब  लगाना  चाहते  हैं
 तो  वह  इस  के  लिए  यह  तक  दे  रहे  हैं  कि

 झगर  लोगों  को  यह  मालम  हो  जाएगा  कि

 विधायक  की  उम्मीदवारी  के  लिए  उन  का

 शिक्षित  होना  भ्रावश्यक  शर्त  है  तो  उस  मारे

 लोग  जल्दी  ही  शिक्षित  हो  आयेंगे  ।  लेकिन  मैं

 उन  से  निवेदन  करूंगा  कि  उन  का  यह  तक

 सही  नहीं  है  ।

 श्रीमन्  ,  इस  देश  में  एक  बार  इस  तरह  की

 चीज  औआाई  थी  कि  और  कहीं  यह  उसी  दिमाग

 की  उपज  तो  नहीं  है  जो  इस  तरह  का  प्रबन्ध

 लगाने  का  सुझाव  श्री  कामत  दे  रहे  हैं  ?

 इस  देश  वे  कुछ  बड़े  नेताओं  ने  यह  तक  दिया  था

 कि  इस  देश  में  /तन्त्र  इसलिए  सफल  नहीं

 हो  सकता  है,  कामयाब  नहीं  हो  सकता  है
 क्योंकि  यहां  पर  अनपढ़  लोगों  को  भी  बोट

 देने  का  हक  हासिल  है  |  इसलिये  बोट  देने

 का  हक  केवल  पढ़े  लिखे  लोगों  को  ही  होना

 चाहिये  |  जो  भनपढ़  हैं  और  जो  शिक्षित  नहीं

 हैं  उन्हें  यह  भ्रधिकार  नहीं  मिलना  चाहिये  +

 झगर  यह  उस  की  शुरुआत  है  तो  उस  के  बहुत
 भयंकर  परिणाम  निकलेंगे  ।  हिन्दुस्तान  जैसे

 देश  में  जहां  प्रंग्रेजी  या  अपनी  भाषा  कभी
 चलती  हैं  और  जिन  को  कि  केवल  १  प्रतिशत
 था  दो  प्रतिशत:  व्यक्ति  ही  जानते  थे  कौर  वह
 .भाम  तौर  पर  एक  जाति  विशेष  के  होते  थे,
 तो  इस  तरह  से  एक  जाति  विद्वेष  [1  उन  लोगों

 का  दूसरी  तमाम  जातियों  पर  वर्चस्व  कायम

 है।  इस  तरह  से  इस  देश  में  जनता-त्र  द्
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 ज्ययगा  शौर  तानाशाही  कायम  हो  जायेगी;

 क्योंकि  एक  ही  बादशाहत  रहेगी  t

 मगर  श्री  कामत  अपने  देश  के  इतिहास  के

 पन्नों  को  'उलटे  तो  उन्हें  पता  चल  जय  कि  इस

 देश  में  ऐसे  ऐसे  योग्य  और  कुशल  शासक  हो
 गये  हैं  जिनको  कि  ग्रुप  शिक्षित  नहीं  कह  सकते

 हूं पौर  हांलाकि  वह  क,  ख,  ग,  या  अलिफ़  बे,

 वे  भी  नहीं  पड़े  थे  लेकिन  वे  योग्य  शासक

 झपने  जमाने  के  सिद्ध  हुए  |  इसलिए  विधायकों

 के  लिए  इस  तरह  का  शिक्षा  का  प्रतिबंध  लगाना

 जनतंत्र  के  विकास  के  लिए  बहुत  खतरनाक  है
 धौर  यह  उस  पर  कुठाराघात  ही  करेगा  ।

 दूसरी  क़द  उहोंने  उम्र  की  लगाई  है
 मैं  यह  निवेदन  करू  कि  यह  37  का  कम  होना
 या  अधिक  होना  दत्त  आदमी  की  कर्मण्यता

 या  अ्र्कम"्यता  के  बारे  में  निश्चय  नहीं  करती

 है  ।  यह  हा  सकता  है  कि  एक  २५  साल  और

 Yo  साल  की  अपेक्षा  ६०  या  ६४५  साल  का

 व्यक्ति  इस  जगह  के  लिए  अधिक  योग्य  सिद्ध

 हो  सकता  हैँ  ।  वह  अपने  से  कम  उम्र  वालों
 को  अपेक्षा  इस  जिम्मेवारी  को  हो  सकता  है
 अधिक  अच्छी  तरह  से  निभा  सकने  में  समर्थ

 हो  ।  इसलिए  मैं  समझता  हूं  कि  यह  शिक्षा

 कौर  उम्र  सम्बंधों  शर्त  जो  कि  विधायकों  की

 उम्मीदवारी  के  लिए  कामत  साहब  ने  लगाई

 हैं  वे  बिल्कुल  निरर्थक  शर  बेमतलब  हैं  1

 मैं  पुनः  चेतावनी  देना  चाहूंगा  कि  इन  शर्तों

 के  बहुत  से  खतरनाक  नतीजे  निकलेंगे  शर  मैं

 माननीय  सदस्य  से  अपोल  करूंगा  कि  वे  अपने

 इस  विल  को  वापिस  लेंगे  और  भागे  इस  पर

 बचा  नहीं  चलायेंगे  ।

 Shri  Brajeshwar  Prasad  (Gaya):
 Mr.  Deputy-Speaker,  I  rise  to  support
 this  Bill.  Parliamentary  democracy
 will  degenerate  into  mobocracy  if
 educational  qualifications  are  not  laid
 down  for  legislators.  Attempts  should

 Constitution  CHAITRA  8,  886  (SAKA)  (Amendment)
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 be  made  to  approximate  to  the  ideal
 of  the  philosopher-king,  as  envisaged
 by  Plato  in  his  Republic,  as  far  as  it
 is  possible  to  do  so  under  the  existing
 circumstances.  In  the  Constituent.
 Assembly  I  had  suggested  that  edu-
 cational  qualifications  should  be  laid
 down  for  legislators.
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 A  candidate  for  the  post  of  a  deputy
 magistrate  must  be  a  graduate.  Are
 we  to  understand  that  the  office  of  a
 legislator  is  less  important  than  that
 of  a  deputy  magistrate?  A  member
 of  the  Lok  Sabha  has  to  grapple  with:
 the  problems  of  foreign  policy,.
 defence,  banking,  currency,  trade  and.
 commerce.  Unless  he  is  a  graduate,
 he  cannot  do  so,

 Shri  Kamath’s  Bill  is  the  first  step:
 in  the  right  direction.  The  position
 today  is  that  Ministers  and  Govern-
 ment  servants  rule  this  country.  This
 state  of  affairs  cannot  continue  for
 long.  Bureaucratic  rule  wiil  lead  to:
 totalitarianism  in  this  country.  We
 stand  for  administrative  decentralisa-
 tion.  The  M.P.  and  the  MLA.  will
 have  to  exercise  all  the  powers  of  a:
 Chief  Minister  and  a  Cabinet  Minis-
 ter  in  their  constituencies  if  the  goal
 of  administrative  decentralisation  is  to-
 be  achieved.  They  can  perform  this
 task  if  they  are  highly  educated.  If
 only  educated  people  are  to  stand  as.
 candidates  for  the  legislative  bodies,
 the  result  will  be  utter  simplification.
 of  the  machinery  of  election.  Today
 all  kinds  of  people  stand  as  candidates:
 to  confuse  the  judgment  of  the  elector..

 श्री  बड़े  (खरगोन)  :  उपाध्यक्ष  महोदय,
 श्री  कामत  जो  यह  बिल  लाये  हैं  मैं  उस  बिल
 का  समर्थन  नहीं  कर  सकता  |  कामत  साहव  ने

 इस  में  पहले  ही  यह  ब्रैकेट  डाल  दिया  है  कि

 यह  बिल  मेरी  पार्टी  की  तरफ  से  नहीं  भाया

 है  क्योंकि  वे  भर  छी  तरह  जानते  हैं  कि सारण

 जनता  उस  हालत  में  प्रजा  सोशलिस्ट  पार्टी

 को  कोसेगी  कौर  वह  उसके  विरुद्ध  हो  जायेगी  ।

 डसी  रास्ते  उन्होंने  यह  बेकेट  डाल  दिया  है  कि

 यह  मेरी  स्वतंत्र  प्लोपीनियन  है  कौर  यह
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 प्री  बड़े]
 मेरी  पाटों  कौ  तरफ़  से  नहों  रखा  जा  रहा

 हूं  |  मैं  कहना  चाहता  हुं  कि  कांस्टोटुगेंट
 असेम्बली  में  कांस्टीटप्शन  बताने  में  कामत

 साहब  का  काफ़ी  हाथ  था  और  मैं  चाहुंगा
 कि  जब  इस  पर  बहस  हुई  थो  तो  उन्होंने
 इस  बारे  में  अपना  क्या  मत  दिया  था  ?

 झगर  इस  तरह  से  हायर  सेकंडरी  आदि  का
 स्टैन्ड  हम  लेजिस्लेटिव  के  वास्ते  रख  दें  तो
 उसका  तो  मतलब  यह  हों  जाता  है  कि  केवल

 हिन्दी  पढ़ा  हुआ  उसको  उम्मीदवारों  के
 योग्य  हो  नहीं  पायेगा  क्योंकि  बैर  निचली
 जमातों  से  अंग्रेजो  में  शिक्षा  लिये  वह  हायर
 सेकंडरी  पास  ही  नहीं  हो  सकता  है  t  अगर  उसे

 इंगलिश  नहीं  आती  है  तो  वह  हायर  सेकेंडरी  *

 'पास  ही  नहीं  हो  सकता  है।  देसा  होने  से  केवल

 २०,  प्रतिशत:  लोगों  को  ही  पालियामेंट  अथवा

 विधान  समाजों  में  जगह  मिल  स  देगी  बाक़ी  ८०

 फ़ीसदी  को  वहां  पर  जगह  नहीं  मिलेगी  ।

 श्री  कामत  ने  बहुत  से  अन्य  देशों  का

 उदाहरण  दिया  हूँ  लेकिन  मैं  कहना  चाहता

 ह्  कि  हमारे  देश  को  परिस्थिति  उत  देशों
 से  भिन्न  है  ।  उनको  मालूम  होना  चाहिए

 पति  हमारे  यहां  के  जो  काश्तकार  हैं  वे  हम
 लोगों  से  कहीं  अधिक  प्रैक्टिकल  विजडम

 'रखते  हैं।  वे  इतना  ही  नहों  वकोलों  को  न  कर

 बतलाते  हैं  कि  बाप  ऐसे  नहीं  बल्कि  इप  तरह
 से  आरगू  खोजिये  ।  वहां  तता  बुक्स  इत  बुक्स
 'एंड  समन्स  इन  स्टोंस  वाली  बत  है  ।  उन

 अनाढ़ें  लोगो  को  जो  अक्ल  और  प्रैक्टिकल

 विजडन  रहती  है  वह  यहां  बहुत  से  पढ़  लिव  लोगों
 को  नही  रहती  है  उन्होंने  यह  तक  दिया  कि

 आधार  न्हीं  वित्र  यों  में  से  ही  तो  मिनी-
 सबसे  होने  हैं  इसलिए  यह  जरूरी  है  कि  वे  मैट्रिक
 या  ग्रेजुएट  हों  ।  ले  किन  मैं  उनसे  पूछता  चाहूंगा
 कि  कांग्रेस  जोकि  देश  की  सब  से  बड़ी  पार्टी

 है  उनका  अध्यक्ष  कहां  ग्रेजुएट  है  ?  यदि  कोई
 व्यक्ति  बिना  ग्रेजुएट  हुए  कांग्रेस  का  भ्रध्यक्ष  बन

 सकता  हूँ  और  देश  का  नेतृत्व  कर  सकता  है  तब  एक
 विधायक  बगैर  ग्रेजुएट  य  मैट्रिक  हुए  किस

 तरह  से  लेजिस्लेचर  में  अपनी  जिम्मेदारी  नहीं

 Constitution  MARCH  28,  964  (Amendment)
 Bill
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 निभा  सकता  है  ?  कांग्रेस  शायद  ही  तो

 कांग्रेस  गारमेंट्स  के लिए  पालिसी  ले  डाउन

 करते  हैं  और  उनका  प्रनुसरण  कांग्रेस  सरकारों

 को  करना  पड़ता  है भ्ौर  जब  इतने  बड़े  पद
 पर  एक  ऐसा  व्यक्ति  रह  सकता  हैँ  जोकि

 ग्रेजुएट  नहीं  है  तो फिर  एक  विधायक  के  लिए
 इस  तरह  को  शर्ते  क्यों  लगाई  जा  रही  है?  इस

 तरह  की  शिक्षा  की  शर्ते  रखने  से  ते;  हमारे  शादी-

 वासियों  भौर  हरिजन  भाइयों  के  लिए  जोकि

 शिक्षा  की  दृष्टि  से  बहुत  ही  पिछड़े  हुए  हैं,
 उन  लगों  के  लिए  पार्लियामेंट  और  विधान

 सवारों  के  दरवाज़े  बंद  हो  जायेंगे  ।  इसलिए

 यह  शर्ते  रखने  की  उनकी  पालिसी  ठीक

 नहीं  है  t

 एक  मनोज  सदस्य  :  हरिजनों  शौर

 झ्रादिवासियों  को  इससे  ऐग्जम्टट  कर  दिया

 है  1

 श्री  बड़े:  लेकिन  भारत  जाति  जो  वे बिल्कुल
 बैकवर्ड  है  वह  इसमें  नहों  कराती  हैं।  मैं  चाहूंगा
 कि  इलकों  भी  इसकी  छूट  मिले  और  यह
 भी  हरिजनों  और  आदिवासियों  की  कैटेगरी

 में  आ  जायें  |  मेरा  कहना  है  कि  इस  प्रकर

 से  ८०  परसेंट  लोगों  की  इस  तरह  की

 दत्त  रख  के  जो वंचित  किया  जा

 रहा  है  वहू  ठीक  नहीं  है  t

 जहां  7  OX  वर्ष  की  एज  लिमि८  रखने

 का  प्रश्न  है,  मानतीय  सदस्य  ने  अगे  साहब
 का  नाम  लिया  और  कहा  कि  ऐसी  दो  चार

 एक्सेम्पशन्ज़  हो  सकती  हैं।  लेकिन  कई  एज

 ह. ६६  तो  होना  चाहिये  t  मैं  ने  देखा  है  कि

 वृद्धावस्था  थें  लोग  जब  इकट्डें  होते  हैं,  लो

 उन  में  अधिकतर  डाइबिटीज,  स्मेटेज्म  और

 हाई  ब्लड  प्रैशर  वगैरह  का  ही  डिस्कशन
 चलता  है  1  मैंने  ४५  साल  से  3पर  के  बहुत  से

 झाई०  To  एस  और  भाई  सी०  एस०

 अफसरों  को  देखा  है  कि  जब  वे  मिलते  हैं,
 तो  अपने  बजटों  और  दुखों  आदि  की  बात
 करते  हैं  और  उन  में  डाइबिटीज,  रमेटिज्म
 शौर  ह.ई  ब्लड  प्रैशर  की  ही  चर्चा  ज्यादातर
 चलती  है  उन  आफिसर्स  को  कप  या  ६०
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 वर्ष  के  बाद  रिटायर  कर  दिया  जाता  है  ।

 & 1:6  बिल  में  माननीय  सदस्य,  श्री  कामत,
 ने  नो  ७५  वर्ष  की  एज  लिमिट  रख  दी  है,
 खस  से  मेरा  विरोध  नहीं  है  ।

 जहां  तक  एडुकेशन  का  सम्बन्ध  है,  क्या

 हमारे  दोस्त,  श्री  कामत,  यह  चाहते  हैं  कि

 अमनि स्टर  होने  के  लिए  व्यक्ति  को  पब्लिक

 सहित  कमीशन  के  सामने  जाना  चाहिये
 श्योर  जब  पब्लिक  सर्विस  कमीशन  कड़े  कि

 -बह  व्यक्ति  मिनिस्टर  बनने  के  योग्य  है,  तभी

 ह. 1:  को  मिनिस्टर  बनाया  जाये  ?  मेरी  दृष्टि
 में  माननीय  सदस्य,  श्री  कामत,  बहुत  ज्यादा

 योग्यता  रखते  हैं,  लेकिन  मैं  समझता  हुं  कि

 'थदयपि  वह  भाई  सी०  जप्त  हैं,  किन्तु
 ऐसे  बहुत  से  लोग  होंगे,  जोकि  उन  से  अधिक
 देयता  रखे  हैं  और  फिर  भी  आई०  सी०

 आपण  नहीं  घन  पाए  हैं।  क्या  हमारे  माननीय

 सदस्य  उन  को  यहां  शाने  से  रोकता  चाहते
 हैं  ?  मैं  समझाया  हूं  कि  इस  देश  में  एडल्ट

 फ्रेंचाइज़  होते  हुए  लोगों  को  इस  सदन  का

 सदस्य  बनने  से  वंचित  करना  ठीक  नहीं  है  ।

 अं  कहना  चाहता  हूं  कि  यह  जो  बिल  कराया  है,
 “बह  पिछड़ी  हुई  मन  की  दशा  का  एक  निर्देश

 @  ti  मानवीय  सदस्य  ने  कहा  है  कि  दूसरे
 देशों  में  इस  प्रकार  की  लिमिट  रखी  गई  है  ।

 लेकिन  हम  को  देखना  चाहिए  कि  उन  देशों  में

 एड् केशन  कितनी  है  ।  लिट्रेसी  का  परसेंटेज

 ज्यादा  होने  के  कारण  वहां  यह  व्यवस्था
 सदीक  हो  सकती  है,  लेकिन  जब  यहां  पर

 'एडुकेशन  ज्यादा  नहीं  है,  तो  फिर  इस  प्रकार
 की  लिमिट  रखना  ठीक  नहीं  है  ।

 माननीय  सदस्य,  हों  कामत,  ने  कहा

 है  कि  जो  लोग  एड्केटिंड  नहीं  हैं,  उन  को
 चोट  देने  का  ग्र धि फार  तो  होगा,  लेकिन  वे
 चूलिक-मेंट  में  नहीं  श्मा  सकते  हैं।  इस  वक्त

 'पलिया मेंट  में  जो  मेम्बर  हैं,  उन  में  बहुत  से

 ऐसे  हैं,  जो  मजदूर  क्लास  के  हैं।  क्या  माननीय

 सदस्य  उन  को  बाहर  रखना  चाहते  हैं  ?
 Shri  Nath  Pai:  It  does  not  apply

 ‘to  the  present  Parliament.
 श्री  बड़े  :  भागे  चल  कर  वह  उन  को

 यहां  आने  से  रोकना  चाहते  हैं,  यह  टीक  नहीं
 2704  (ai)  LS—?.

 Constitution  CHAITRA  8,  3886  (SAKA)  (Amendment)
 Bilt

 है  a  यह  समझ  में  नहीं  जाता  है  कि  कांउटी-

 ट्युएन्ट  एसेम्बनी  में  उन  के  जो  विचार  ये

 थे  क्यों  बदल  गए  हैं  1  मैं  एज  लिमिट  का

 विरोध  नहीं  करूंगा,  लेकिन  एड् केशन  के

 सम्बन्ध  में  जो  प्रतिबन्ध  वह  लगाना  चाहते

 हैं,  उस  का  मैं  विरोध  करूंगा  |

 Shri  K.  C.  Sharma  (Sardhana):  Mr.
 Deputy-Speaker,  Sir,  J  oppose  this
 Bill.  It  is  wrong  in  intellectual  con-
 ception  and  does  not  accord  well  with
 human  experience.  What  the  human
 organisation  should  be  was  first
 defined  by  Aristotle.  He  used  two
 expressions,  namely,  isonomia  and
 demorcratia.  Jsonomia  meant  equal
 justice  to  everybody  and  democratia
 meant  that  every  citizen  will  have
 equal  right  in  the  governance  of  his
 country.  So,  equal  justice  implies
 equal  right  and  equal  right  implies
 and  includes  the  right  to  governance.
 So,  it  is  wrong  in  conception  that  such
 a  provision  should  at  all  have  been
 allowed  in  any  Constitution  in  the
 modern  age  of  any  country  whatso-
 ever.

 8004

 Explaining  this  position  [  may  come
 to  the  practical  experience  of  man.
 There  are  two  things,  namely,  strong
 commonsense  and  the  keen  sensitive-
 ness  of  man.  They  are  not  even
 limited  by  literacy.  A  man  who  does
 not  go  by  letters  may  have  strong
 commonsense  and  may  have  keen
 sensitivity  to  learn  things  from  experi-
 ence  if  his  eyes  are  open.  Mere  lite-
 racy  means  learning  things  from
 experience.  The  more  educated  a  man
 is  the  more  he  depends  upon  the
 experience  of  other  people.  It  was
 right  some  50  or  00  years  back  but
 to  depend  upon  the  experience  of
 others  and  the  view  of  the  learned
 men  now  when  the  world  passes  so
 swiftly  is  not  safe.  Every  day  every
 minute  the  world  is  changing  and  the
 man  who  writes  the  book  works  for
 ten  years.  By  the  time  the  book  goes
 to  the  press  and  comes  into  the  hands
 of  the  literate  men,  the  world  has
 changed  and  that  book  has  very  little
 value.  So,  it  is  not  very  safe  to
 depend  upon  the  educated  people.  It
 Is  much  better  to  depend  upon  the
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 strong  commonsense  and  strong  sensi-

 tivity  of  the  human  experience.  5o,
 mere  literacy  or  even  education  does
 not  go  far  enough.

 As  to  age,  modern  medical  aid  and
 environmental  contro]  have  done  away
 practically  to  the  fullest  extent  the
 debility  of  age.  There  are  two  great
 instances  of  Churchill  and  Adenauer,
 the  architects  of  modern  international
 structure.  They  did  their  best  even
 in  old  age.  Some  very  great  works
 of  art  and  literature  are  written  by
 people  in  their  old  age.  So,  in  the
 modern  age,  age  does  not  at  all  affect
 the  capacity  of  man.  Therefore  this
 proposition  of  Shri  Kamath  does  not
 hold  good  in  the  modern  set  of
 circumstances  and  I  oppose  the  Bill.

 Shri  A.  N.  Vidyalankar  (Hoshiar-
 pur):  Mr.  Deputy-Speaker,  Sir,  at
 first  I  thought  that  I  would  support
 Shri  Kamath’s  Biil  but  after  mature
 thought,  I  think,  I  cannot  support  it.
 What  do  we  need  in  our  legislatures?
 We  need  wisdom  and  commonsense.
 This  gift  is  enjoyed  even  by  those
 who  aré  called  uneducated.  I  have
 noticed  and,  I  think,  all  friends  must
 have  noticed  it  that  the  peasants  in
 the  rural  areas  talk  much  more
 commonsense  than  our  _  so-called
 educated  people.  They  have  keen
 commonsense.  They  have  power  of
 observation.  They  have  the  capacity
 to  profit  from  experience.  This,  I
 think,  our  educated  people  lack  very
 much  today.  Most  of  our  educated
 peopie  today  are—I  do  not  want  to
 use  a  strong  word  myself—but  Huxley
 called  them,  “educated  fools”.  Many
 modern  educated  people  lose  their
 commonsense.  Their  education  has
 rather  degenerated  them  than  improv-
 ing  them.  In  history  we  find  many
 instances  of  so-called  illiterate  people
 being  very  good  administrators.  For
 instance,  Maharaja  Ranjit  Singh  is
 said  to  be  absolutely  “illiterate”,  and
 uneducated  in  the  sense  in  which  we
 nowadays  call  men  educated.  But  he
 was  a  very  good  and  capable  adminis-
 trator.  Prophet  Mohammed  was
 “illiterate”;  in  the  sense  Shri  Kamath
 would  define  one  as  “literate”;  but
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 still  we  know  how  he  changed  the
 whole  course  of  thought  of  humanity.
 Therefore,  J  think  that  this  condition
 which  Shri  Kamath  wants  to  impose
 will  not  work;  on  the  contrary,  it  wiil
 rather  take  away  a  valuable  right
 from  the  masses.

 17.00  brs.

 At  present,  our  educated  people
 have  formed  a  kind  of  aristocracy  of
 the  educated  people  who  cannot
 express  their  thoughts  properly  in  the

 language  of  the  people.  We  the  edu-
 cated  people’  are  at  present  cut  off
 from  the  masses.  If  we  impose  such
 a  condition  as  Shri  Kamath  has  in

 mind,  then  it  would  mean  that  we
 shall  practically  disqualify  all  those
 people;  and  millions  of  people  would
 be  disqualified  who  are  capable  and
 who  have  the  capacity  to  properly  rup
 the  administration.  Althouch  we
 educated  are  in  a  minority,  we  call
 them  incapable  and  uneducated  and
 so  on,  but  really  speaking,  we  are
 only  -an  educated  aristocracy  and
 nothing  more.  I  do  not  want  that
 this  so-called  aristocracy,  the  edu-
 cated  aristocracy  who  because  of  their
 qualification  in  a  particular  language,
 namely  the  English  language,  have
 begun  to  call  themseives  educated,
 should  take  away  all  the  rights  from
 the  masses.

 Our  Constitution  gives  the  people
 the  right,  and  it  expects  that  they
 should  exercise  their  right  in  un-
 hindered  and  unhampered  manner.  I
 think  that  that  right  should  remain.
 At  present  they  have  the  choice,  and
 they  should  continue  to  exercise  that
 choice.  We  should  try  to  develop  the
 capacity  among  the  people  so  that
 they  could  exercise  a  better  choice.
 They  should  be  the  judges.  Why
 should  we  arrogate  to  ourselves  the
 judgment  and  say  ‘No,  we  shall  decide
 who  should  come  and  we  should
 decide  what  should  be  his  qualifica-
 tions’,  Therefore,  I  think  that  the
 people’s  right  to  choose  should  be  left
 unhindered  and  unfettered.  Our  Con-
 stitution  gives  that  right  to  them.  If
 we  want  things  should  improve,  we
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 should  educate  the  masses,  and  we
 whould  improve  the  quality  of  the

 present-day,  education  which  is  merely
 literacy  and  not  education.  Proper
 education  is  that  which  gives  the

 people  the  capacity  to  run  the  affairs
 of  the  State  and  to  run  their  own
 government.  At  present  our  educa-
 tion  is  not  giving  us  that  capacity.
 That  capacity  should  be  improved,
 and  we  should  evolve  a  method  by
 which  we  can  improve  that  capacity.

 I  am,  therefore,  opposed  to  the  Bill
 that  Shri  Kamath  has  moved  for
 consideration.

 Shri  Jashvant  Mehta  (Bhavnagar):
 My  hon.  friend  Shri  Kamath  has
 moved  an  important  amendment  to
 the  Constitution.  He  has  rightly  clari-
 fied  that  he  does  not  represent  the
 viewpoint  of  the  PSP.  I  also  wouid
 like  to  clarify  that  as  the  PSP  stands,
 this  is  not  the  policy  of  the  PSP.  As
 I  am  opposing  the  Bill,  I  want  to
 place  before  the  House  the  policy  of
 the  party  in  this  regard.

 Shri  Hari  Vishnu  Kamath:  I  made
 my  position  very  clear  in  my  speech.

 Shri  Jashvant  Mehta:  As  _  Shri
 Kamath  has  rightly  said,  this  is  a
 period  allotted  for  private  Members’
 Bilis,  and  any  private  Member  can
 say  whatever  he  likes.  So,  there
 should  not  be  any  barriers  of  any
 party.

 Shri  Hari  Vishnu  Kamath:  And  no
 party  whips  also.

 Shri  Jashvant  Mehta:  Every  Mem-
 ber  has  freedom.  My  hon.  friend
 Shri  Kamath  goes  to  the  further
 extent  of  saying  that  there  should  not
 even  be  party  whips  as  far  as  private

 embers’  business  is  concerned.  If
 that  policy  is  approved  by  the  ruling
 party,  it  would  be  a  good  thing.  As
 Acharya  Vinoba  Bhave  has  rightly
 said,  there  should  not  be  whip  after
 the  elections.  We  cannot  expect  the
 ruling  party  to  stop  issuing  the  whip
 on  all  matters,  but  as  far  as  the  pri-
 sate  Members’  Bills  or  resolutions  are
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 concerned,  if  the  ruling  party  and  all
 the  parties  can  sit  across  a  table  and
 decide  to  remove  the  whips,  it  would
 be  better,  and  a  new  tradition  and  a
 new  convention  will  be  created  and
 a  healthy  democracy  will  develop.

 Shri  Shinde:  Will  democracy  be
 workable  then?

 Shri  Hari  Vishnu  Kamath:  You
 may  give  it  a  trial

 Shri  Jashvant  Mehta:  At  the  time
 of  the  framing  of  the  Constitution,
 Dr.  Ambedkar  had  rightly  said  that
 we  had  no  right  to  take  away  the
 privilege  of  the  millions  of  people
 who  were  uneducated,  They  are  the
 masters  and  we  cannot  deprive  them
 of  the  right  to  become  the  Members
 of  the  Legislative  Assembly  or  of
 Parliament  only  on  the  ground  that
 they  are  not  educated.

 If  you  look  at  the  statistics,  less
 than  23  per  cent  of  our  people  are
 educated.  So  if  we  deprive  the  maio-
 tity  of  the  population  of  this  rignt,
 what  will  happen?

 Dr.  M.  S.  Aney  (Nagpur):  Nothing
 will  happen!

 Shri  Jashvant  Mehta:  At  the  same
 time,  look  at  the  progress  of  educa-
 tion.  To  achieve  the  target  of  00
 per  cent  we  will  not  be  able  to  eradi-
 cate  iliiteracy.  If  you  look  at  the
 census  figures  recently  published,  the
 number  of  illiterate  persons  in  1961
 is  more  than  it  was  in  1951.

 An  Hon.  Member:  Growth  of
 population.

 Shri  Jashvant  Mehta:  Growth  of
 population,  and  failure  to  remove
 illiteracy  combined.  This  Govern-
 ment  could  not  remove  or  decrease
 illiteracy  in  the  last  ten  years.

 Shrimati  Remu  Chakravartty  (Bar-
 rackpore):  Population  will  grow.”
 What  can  you  do?

 Shri  Jashvant  Mehta:  Illiteracy  will
 also  grow.  If  we  go  on  at  this  rate,
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 even  in  the  next  25  years  we  will  not
 be  able  to  remove  iiliteracy  from  the
 country.  On  the  other  hand,  there
 will  be  more  illiterates.

 So  this  amendment  of  Shri  Kamath’s
 should  not  be  accepted,  and  I  oppose
 it.

 Mr.  Deputy-Speaker:  Shrimati
 Lakshmikanthamma.

 Shri  Tyagi  (Dehra  Dun):  The  pro-
 portion  should  be  maintained  accord-
 ing  to  age.  All  young  Members  only
 should  not  be  allowed.

 Shrimati  Lakshmikanthamma:  The
 country  cannot  afford  to  lose  the  bene-
 fit  of  the  wisdom  and  experience  of
 peopie  above  the  age  of  75.  Even
 when  Shri  Kamath,  who  as  some
 friends  have  said,  is  wise  and  intelli-
 gent,  attains  the  age  of  75,  we  would
 still  like  to  bave  his  counsek

 Shri  Hari  Vishnu  Kamath:
 not  like  to  come  here  then.

 I  would

 Shrimati  Lakshmikanthamma:  We
 see  Dr.  Aney  in  the  House.  I  am  sure
 people  who  are  30,  35  or  40  are  no-
 where  near  him  in  energy  and  enth-
 usiasm.  Certainly,  we  would  like  to
 have  the  experience  and  advice  of
 people  lik  Dr.  Aney.

 Here  I  am  reminded  of  what  is  said
 in  the  first  chapter  of  the  Gita.  Dur-
 yodhana  was  feeling  depressed
 because  of  his  own  sins.  He  was
 afraid  to  face  the  mighty  army  of  the
 Pandavas.  So  he  said:  “See,  every-
 one  of  them  is  a  mighty  warrior  equal
 to  Bhim”.  Seeing  the  predicament  of
 Duryodhana,  the  aged  Kuru,  Bhishma,
 chieftain  of  the  Kauravas  and  the
 great  grandfather  of  Kauravas  and
 Pandavas,  roared  like  a  lion  and  blew
 his  conch.

 It  is  also  said  that  age  is  what  one
 feels,  not  what  one  appears  to  be.  In
 other  countries,  big  countries,  like
 America,  Britain  and  Russia,  they  do
 Bot  impose  any  such  restrictions  on
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 age.  They  use  the  wisdom  and  ex-
 perience  of  old  people  for.  the  benefit
 of  the:r  countries,

 As  regards  education,  I  think  Shri
 Kamath  is  also  interested  in  study  of
 spiritualism.  What  is  the  mind?  Ther,
 are  great  faculties  in  the  hand.  Mere
 possession  of  an  SSLC  qualification
 is  not  go-ng  to  add  to  or  subtract
 from  the  intelligence,  integrity  or
 wisdom  of  a  person.  It  is  from  birth
 to  birth,  if  we  have  faith  in  the
 cycle  of  births  and  rebirths.  It  is  an
 accumulation  which  is  released  at  a
 certain  stage.  Certainly  we  have  had
 such  an  experience  in  the  field  of
 administration.  Kamaraja  Nadar
 has  shaken  the  whole  world  by  his
 plan,  he  is  not  an  SSLC  or  a  gra-
 duate.  Sometimes  all  the  graduates
 have  to  bend  their  heads  before
 illiterate  persons  whose  capabilities
 and  intelligence  are  far  superior,
 which  we  cannot  account  for.  I
 would  even  go  to  the  extent  of  say-
 ing  that  life  is  the  real  teacher.  For
 instance,  a  woman  of  experience  in
 the  house  cooks  much  better  than
 any  of  us  can.  Nobody  is  a  sarvajna,
 A  man  may  have  the  qualification  of
 SSLC  but  still  be  imperfect  because
 he  lacks  vast  experience  in  life,  and
 it  is  experience  that  is  the  real
 teacher,

 The  great  Prophet  Mohammed  was
 an  illiterate,  and  he  gave  Islam  to  the
 whole  world.  Joan  of  Arc  was  also  an
 illiterate,  but  she  could  lead  masses.
 So,  I  feel  it  is  no  use  insisting  upon
 such  qualifications,

 #  the  same  time.  I  would  assure
 our  friend  Shri  Kamath  that  in  due
 course  we  are  going  to  eradicate
 illiteracy,  and  I  am  sure  in  future,  in
 ten  years  0  so,  whoever  comes  to
 this  House  will  be  only  educated  and
 not  uneducated.

 Shri  Shinkre  (Marmagoa):  I  am
 afraid  I  am  not  able  to  support  the
 Bill  seek’ng  to  amend  the  Constitu-
 thou  as  proposed  by  my  hon.  friend
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 Shri  Kamath,  on  account  of  the  very
 grave  and  serious  possibilities  that
 such  an  amendment  holds  out  to  the
 very  existence  of  democracy  in  this
 country,  because  once  we  accept  or
 adopt  any  classifications  or  distinc-
 tions,  no  matter  whether  it  relates  to
 education  or  age,  we  run  the  risk  of
 rit  behind  the  amendment  moved  by
 future  ruling  parties  to  the  detriment
 of  democracy  itself  and  for  establish-
 ing  in  this  country  the  so-called  demo-
 cracy  of  the  elite.

 Obviously,  I  can  appreciate  the  spi-
 tit  behind  the  amendment  moved  by
 my  hon,  friend  Shri  Kamath,  but  im-
 Posing  such  a  condition  is  dangerous
 and  risky,  and  by  adopting  any  such
 distinction  we  may  be  play'ng  into
 the  hands  of  the  future  rulers  of
 this  country.  Therefore,  I  oppose  this
 Bill.

 The  first  and  foremost  considera-
 tion  is  this.  If  the  electorate  feel
 enough  confidence  in  the  people  who
 want  to  represent  them  either  in  the
 Lok  Sabha  or  the  legislative  agsem-
 blies,  they  will  vote  for  them,  The
 criteria  of  age,  education  etc.,  will
 definitely  weigh  with  them  when  they
 decide  to  vote  for  a  particular  candi-
 date  or  not.  They  are  the  best  judges
 of  those  whom  they  would  like  to
 have  as  their  representatives  in  the
 legislative  assemblies  or  Parliament.

 T  may  recall  here  that  years  ago
 this  very  question  had  been  posed
 before  the  Father  of  the  Nation,  and,
 as  far  as  my  information  goes,  he
 Tuled  that  everybody  who  was  an
 adult  must  have  his  say  in  the  affairs
 of  the  country.  This  principle  should
 continue  as  laid  down  by  him,  because
 as  already  another  hon.  friend  has
 po'nted  out,  we  are  not  going  to  have
 full  l'teracy  in  this  country  very  socn,
 not  even  in  another  hundred  years.

 As  such  I  oppose  the  Bill.

 Shri  Tyagi:  I  beg  to  oppose  this
 Bill.  I  may  inform  hon.  friends  in
 Parliament
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 Shri  Nambiar:  His  ha‘r  is  not  yet
 grey,  but  mine  is!

 Shrimati  Renu  Chakravartty:  There
 is  nothing  left!

 Shri  Tyagi:  That  is  true.  My  hon.
 friend  Shrimati  Renu  Chakravartty
 has  a  happy  smile  on  her  face  becalse
 She  thinks  she  will  oust  others.  Being
 the  youngest  Member  she  is  happy.
 In  fact,  this  ig  a  communist  trick,
 supporting  Shri  Kamath.  They  al-
 ways  want  to  divide  the  country,  and
 now  they  want  to  divide  the  country
 On  an  age  basis.

 Shri  Hari  Vishnu  Kamath:  This  is
 not  fair.

 Shri  Tyagi:  For  the  educational
 qualifications,  I  protested;  Mr.  Kamath
 wags  there  when  the  Constituent
 Assembly  was  discussing  it.  There
 was  such  a  proposal  to  fix  matricula-
 tion.  I  immediately  protested.  I
 said:  how  can  you  disqualify  me;  my
 highest  educational  qualification  has
 been  that  I  have  passed  the  7th  class
 failure  exam‘nation  and  I  will  be  dis-
 qualified  immediately.  -I  protest  on
 behalf  of  millions  of  illiterates.  So,
 mdny  people  are  disfranchised  imme-
 diately  as  soon  as  this  will  be  passed
 and  then  is  it  possible  for  th’s  Parlia-
 ment  to  be  really  democratic  repre-
 sentative  body,  if  these  people  are  not
 represented?  What  are  the  villagers
 meant  for?  Only  to  vote  for  the  urban
 people?  As  if  the  villagers  have  no
 right  of  citizenship  here,  they  can
 only  vote  but  they  or  their  sons  can-
 not  come?  It  looks  as  if  it  is  the
 day  of  Shajahan  when  Shajahan’s
 sons  were  trying  to  dethrone  Sha-
 Jahan  so  that  they  can
 get  the  gadi.  What  is  this?  The  young-
 er  generations  are  part  and  parcel  of
 the  family?  Why  do  you  create  a
 cleavage  between  the  old  father  and

 ‘the  son  or  the  grandson,  rivalry  bet-
 ween  them?  Suppose  there  were
 Rabindra  Nath  Tagore  here,  he  could
 not  come......

 Shri  Hari  Vishru  Kamath:  No,  no;
 he  could  go  to  Kajya  Sabha.

 Shri  Tyagi:  Because  Mr.  Kamath
 would  not  allow  that.  This  is  un-
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 necessary,  ridiculous  and  we  should
 have  no  such  age.  We  must  take  the
 best  benefit  of  the  long  experience  of
 people  who  have  seen  things.  It  is
 for  the  electorate  to  decide  as  to  who
 is  fit  and  who  is  not  fit  to  come.  With
 these  words,  |  oppose  this  Bill

 Shri  Kapur  Singh:  Mr.  Deputy-
 Speaker  Sir,  it  was  not  my  intention
 to  take  any  special  pains  to  come  to
 the  aid  and  assistance  of  my  hon  fri-
 end,  Shri  Kamath;  he  has  not  only
 strene  legs  of  his  own:  to  stand  on,
 but  very  strong  arms  to  defend  him-
 self,  But  after  having  heard  the
 arguments  advanced  in  this  House,  I
 am  persuaded  that  it  is  only  proper
 that  I  should  get  up  to  have  the
 pleasure  of  associating  myself  with
 the  Bill  of  Mr.  Kamath  in  its  entire-
 ty......

 Shri  Tyagi:  What  is  my  hon.  friend's
 age?  Younger  Members  are  all  asso-
 ciating  themselves.

 Shri  Kapur  Singh:  Mr.  Kamath
 strikes  a  very  refreshing  note  of  mat-
 ure  sanity,  and  the  qualifications
 which  Mr.  Kamath  purposes  to  im-
 Pose  upon  the  muture  Members  of
 this  House  should  be  considered  as
 justified.

 Shri  Tyagi:  They  are  both  ICS  peo-
 ple...

 Shri  Hari  Vishnu  Kamath:  We  were
 —not,  we  are.

 Shri  Kapur  Singh:  .There  are  two
 elements  in  his  Bill:  one  which  geeks
 to  impose  an  age  limit  upon  the  Mem-
 hers  of  the  lower  House  and  the  other
 tiat  seeks  to  impose  certain  minimum
 educational  qualification’  on  these
 Members.  With  regard  to  age,  it  has
 heen  argued  that  there  have  been
 aged  people  who  have  been  in  charge
 of  administration  and  they  have  dis.
 charged  their  duties  with  great  compe-
 tence.  True.  It  hag  also  been  said
 that  age  gives  maturity,  wisdom,  and
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 other  such  qualities,  and  the  traditions
 of  our  country  support  acceptance  of
 guidance  of  the  aged  and  also  aged
 people  being  in  places  of  authority.
 I  concede  the  force  of  these  arguments.
 But,  my  hon.  friend,  Shri  Kamath’s
 Bill  does  not  negative  or  repudiate
 these  contentions  on  the  contrary,  it
 seeks  to  meet  certain  peculiar  re-
 quirements  that  the  present  political
 situation  in  this  country  has  genera-
 ted.  It  is  the  problem  of  gerontocracy
 that  is  assuming  alarming  proportions
 in  this  country  which  the  hon,  Mem-
 ber’s  Bill  seeks  to  encounter.  There-
 fore,  to  try  to  advance  such  arguments
 as  have  been  advanced,  is  not  alto-
 gether  relevant  to  the  aim  and  bur-
 pose  which  Mr.  Kamath’s  B‘ll  has  in
 view.

 With  regard  to  the  educationai
 qualifications  which  this  Bill  geeks  to
 impose,  it  must  be  understood  and  it
 must  be  remembered,  as  it  does  not
 seem  to  have  been  appreciated  by
 many  hon.  Members,  that  these  edu-
 cational  qualifications  are  sought  to
 be  imposed  upon  those  who  seek  eles-
 tions  to  one  single  House,  namely,  the
 House  of  the  People,  the  House  of
 people's  representatives.  It  does  not
 impose  any  such  restriction  on  the
 other  House  and  nor  does  it  impose
 any  restriction  on  the  right  of  vote.

 Shrimati  Lakshmikanthamma:  Does
 he  want  less  qualified  people  in  the
 other  House?

 Mr,  Deputy-Speaker:  The  hon.
 Lady  Member  had  her  say.

 Shri  Kapur  Singh:  After  I  have
 finished,  the  hon.  lady  Member  may

 +e  allowed  to  have  her  say  once
 again,  I  will  now  finish.  The  edu-
 cational  qualifications  which  Shri
 Kamath’s  Bill  seeks  to  impose  are  on
 those  who  want  to  seek  admission  to
 thig  particular  House.  It,  therefore,
 is  not  proper;  it,  therefore,  is  not
 logical  to  say  that  this  Bill  amounts
 to  an  attempt  to  deprive  any  citizen
 from  participating  in  the  democratic
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 processes  of  this  country,  This  argu-
 ment  has  been  advanced,  and  it  is
 not  only  ill-conceived  but  ig  entirely
 irrelevant  to  the  provisions  of  the
 Bill  which  is  now  before  the  House.

 It  has  also  been  argued,  and  names
 thave  been  mentioned,  that  many  old
 people,  many  illiterate  people,  have
 shown  great  competence  and  _  that
 they  have  done  great  things  for  this
 country.  This  does  not  bear  upon
 the  basic  argument  on  which  the  Bill
 of  Shri  Kamath  is  based.

 डाले  Bade:  Shrj  Kamaraj’s  name  has
 been  mentioned.

 Shri  Kapur  Sing»:  Shri  Kamaraj
 and  Maharaja  Ranjit  Singh  have  been
 mentioned.  These  people  are  excep-
 tions.  When  we  are  trying  to  make
 faws,  we  think  in  terms  of  rules  and
 not  in  terms  of  exceptions,  and  rules
 aTe  never  derived  from  exceptions.

 Shrimati  Lakshmikanthamma:  0
 lakhs  of  people  cann>t  sit  in  judgment
 over  this  House.  (Interruptions.)

 Mr.  Deputy-Speaker:  The  hon.
 lady  Member  cannot  get  up  like  thet
 and  go  on  interrupting.

 Shri  Kapur  Singh:  As  far  as  the
 hon.  lady  Member  is  concerned,  I  am
 prepared  to  add  or  accept  some  kind
 of  amendment  or  proviso  to  this  Bill
 to  the  effect  that  lady  Members  may
 not  be  subject  to  the  type  of  restric-
 tions  which  this  Bill  seeks  to  impose!

 I  would  finish  my  speech  by  making
 a  reference  to  Maharaja  Ranjit  Singh
 whose  name  wat  mentioned  by  Shri
 A.  N.  Vidyalankar.  Shri  Vidyalankar
 said  something  sbout  Maharaja  Ranjit
 Singh  being  illiterate  and  also  not
 educated.  It  is  not  true,  Maharaja
 Ranjit  Singh  could  read  fluently.
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 Shri  A.  N.  Vidyalankar:  I  did  not
 say  he  wag  uneducated.  I  said  he
 was  not  ‘educated’  in  the  sense  in
 which  Shri  Kamath  wants  lagislatcrs
 to  be  educated.

 Shri  Kapur  Singh:  Maharaja  Ran-
 jit  Singh  may  not  have  passed  a
 secondary  education  fest.  But  he
 could  fluently  read  scriptures  written
 in  Gurmukhi.  He  could  dictate  elabo-
 rate  memoranda  in  Persian  language.
 Therefore,  I  would  like  to  correct  this
 wrong  impression  the  hon.  Member
 has  sought  to  create.  I  support
 heartily  the  Bill  introduced  by  Shri

 Kamath.

 st  whet  लाल  बैरवा  (कोटा)  :

 उपाध्यक्ष  महोदय,  मैं  इस  के  बारे  में  बहुत
 सक्षम  में  कहना  चाहूंगा  कि  श्री  कामत

 जो  यह  बिल  हाउस  में  लाये  हैं  उस  से  मैं

 कदापि  सहमत  नहीं  हो  सकता  हूं  ।  मैं  तो

 कहूंगा  कि  वें  चहते  हैं  कि  इस  हाउस  के

 अंदर  प्रजाति  खत्म  हो  Fr  और  पिछड़े
 आ्रादमियों  को  बिलकुल  चांस  न  मिले  और
 केवल  ५.  qo  फ़ीसदी  लोगों  का  ही  यहां
 पर  अधिकार  रहे  ।

 देखने  में  तो  यह  शाया  है  कि  जितने
 भ्रधिक  क़ानून  बने  हैं  उतने  ही  अधिक  जमे
 ६. 3  तरह  तरह  की  ब्रेइमानियां  बढ़ी  हैं  ।
 जितने  अधिक  डाक्टरों  भौर  अस्पताल  देश  में
 बने  हैं  उतने  ही  अधिक  इस  देश  में  लोग
 रोगग्रस्त  होते  हैं  शौर  उतनी  ही  तरह  तरह
 की  नई  नई  बीमारियां  पैदा  हो  रही  हैं  ।
 जितने  ज्यादा  कंट्रोलर  और  राशनिंग  शादी
 बी  जादी  हैं  उतनी  ही  अधिक  जम  खोरी
 श्र  मुनाफाखोरों  देश  में  बढ़ी  हे  और  उतना

 ही  ग्रसित  महंगाई  में  बृद्धि  हुई  है।  इसलिए
 जितने  ज्यादा  कानून  बनते  जाते  हैं  उतने  ही
 ज्यादा  प्रपराध  भी  बढ़ते  जाते  हें  o इसलिए
 मेरा  तो  कहना  है  कि  भ्रमर  इंसाफ़  क।  कॉम
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 उन  से  कराना  है  तो  इसमें  उन्हीं  आदमियों
 को  लेता  चाहिये  जोकि  बहुत  ज्यादा  शिक्षित
 व  बाहर  के  क़ानून  न  पड़े  हुए  हों  ।  यहां  के

 कानून  की  व्यवस्था  श्राप  उन  लोगों  से  करायें

 जोकि  यहां  गांवों  में  रहते  हैं,  गांवों  क ेजीवन
 का  उन्हें  जाती  अनुभव  है  वें  इस  काम  को
 अधिक  अच्छी  तरह  से  कर  सकेंगे  ।  इसीलिए
 गांधी  जी  ने  कहा  भो  था  कि  गांवों  में  न्याय

 दिलाने  के  लिए  ग्राम  पंचायतें  होनी  चाहियें
 शौर  उन  के  द्वारा  यह  काम  करवाया  जाय  1
 अगर  जैसाकि  हों  कामत  चाहते  हैं  विधायकों
 की  उम्मीदवारी  के  लिए  यह  हार  सैकेंडरी
 था  ग्रेजुएट  होने  की  कैद  रक्खी  गई  तो  इस
 का  परिणाम  यह  होने  वाला  है  कि  देश  का  वह
 ४,  १०  फ़ीसदी  ऊंचा  तबक़ा  ही  लेजिस्लेचर्स
 में  भरा  सकेगा  और  जिस  तरह  से  अंग्रज़ों  के
 वक्त  में  हम  लोग  गुलाम  बने  हुए  थे  ब  इन
 की  गुलामी  करेंगे  ।  ऐसी  शर्त  लगा  कर  आप
 co  फ़ीसदी  जनता  जोकि  पिछड़ी  हुई  है  और

 प्रशिक्षित  है  उन  के  लगों  को  यहां  पर  जाने
 का  मौक़ा  नहीं  देंगे  और  यह  थोड़ा  सा  ४,
 qo  फ़ीसदी  तबक़ा  उनको  सदा  के  लिये

 गुलाम  बना  कर  रक्खे  रहेगा  ।  इसलिए
 मैं  श्री  कामत  के  इस  बिल  का  विरोध  करता

 हूं  1

 1123  hrs.

 [SHrr  KHApILKEAR  in  the  Chair.]

 Shri  0,  R.  Pattabhi  Eaman:  Sir,  I
 rise  to  oppose  the  Bill  and  in  doing  so,
 with  your  leave,  I  wish  to  draw  the
 attention  of  House  to  the  Statement  of
 Objects  and  Reasons  wherein  it  is
 stated  that  the  Bill  is  intended  to  dis-
 countenance  the  growth  of  geronto-
 eracy  in  our  young  democratic  Re-
 public.  As  has  been  pointed  out  by
 Shri  Kamath,  the  very  word  is  from
 ‘jara’.

 जरामरणमोक्षाय  मामाशित्य  युवती  ये  1

 is  the  sloka  in  Gita  also.  The  Bill,
 according  to  the  statement  of  objects
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 and  reasons,  seeks  to  discountenance
 the  growth  of  gerontocracy  and  it  also.
 seeks  to  ensure  that  a  Member  of
 Parliament  or  of  a  State  Legislature.
 will  possess  g  Minimum  qualification...
 Such  minimum  qualification,  in  the
 opinion  of  the  mover  of  the  Bill,  is.
 necessary  and  desirable,  particularly
 in  view  of  the  incongruity  of  the  posi-
 tion  which  requires  high  educational”
 qualifications  in  the  case  of  thcse  who
 administer  ang  judge  the  law,  while-
 the  law-maker  is,  under  the  Constitu.
 tion,  exempt  from  any  educational’
 qualification  whatever,

 Both  these  provisions  of  the  Bill:
 seem  to  be  based  upon  two  assump—
 tions  neither  gf  which  is,  however,
 warranted  by  facts.  The  first  assump-.
 tion  seems  to  be  that  the  number  of:
 members  of  the  House  of  People  or
 of  a  State  Legislative  Assembly  who-
 are  more  than  75  years  of  age  is  gra--
 dually  increasing,  but  the  harg  fact
 is  that  in  the  present  House  of  the
 People  there  is  only  one  Member
 who  is  more  than  75  years  old.  He  is:
 Dr.  Aney.  I  always  think  of  him  as
 a  wise  rishi.  He  is  as  earnest  and
 zealous  as  anybody  else.  Nobody  is
 more  zealous  and  more  earnest  than
 that  great  rishi,  from  whose  advice  we-
 all  benefit.  Names  of  other  elders
 have  been  referred  to  by  other  spea-
 kers  ang  it  is  not  necessary  777  me
 to  repeat  them.  May  God  preserve-
 in  good  health  Dr.  Aney  for  many
 years  to  come,  He  was  born  on  29th
 August,  880  and  he  is  in  his  84th
 year.  He  has  seen  8  thousand  full
 moon,  and  may  he  live  to  see  many
 more  full  moons!

 If  out  of  a  total]  strength  of  more
 than  500  Members  of  the  House  of  the
 People,  only  one  Member  is  more
 than  500  Members  of  the  House  of  the-

 saiq  that  gerontocracy  is  in  q  process
 of  growth  in  our  young  democratic
 Republic.  In  the  first  and  second
 Lok  Sabha  also,  the  position  was  not

 very  different.  Thcugh  no  correct:
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 figures  are  available  about  the  State
 Legislative  Assemblies  in  this  respect,
 it  ig  not  unreasonable  to  presume  that
 the  position  in  the  State  Legislative
 Assemblies  wil]  also  be  more  or  less
 the  same.

 It  may  be  mentioned  here  that  in
 the  Parliament  of  the  United  King-
 dom,  during  the  period  between  98
 and  95l,  about  7.5  per  cent  of  the
 members of  the  House  of  Commons
 belonged  to  the  age-group  of  66  to
 80.  Sir  Winston  Churchill,  who  is  in
 his  89th  year  still  continues  to  be  a
 member  of  the  House  of  Commons.
 Gladstone  was  stil]  Prime  Minister  at
 the  age  of  84  and  Charles  Pelham
 Villiers  retaineg  his  seat  in  the  House
 of  Commons  for  63  years  until  he
 died  at  the  age  of  96.  Lloyd  George
 Was  a  member  of  the  House  of  Com-
 mons  at  8l.  Then,  the  value  of  wis-
 dom  and  counse]  which  grow  out  of
 experience  should  not  be  lost  sight
 of.  To  quote  from  the  Mahabharata,

 न  सा  सभा  यत्र  न  सकती  श्रद्धा:

 Shri  Hari  Vishnu  Kamath:  Vrid-
 dhas  not  by  age,  but  those  who  teach
 Dharma.

 Shri  C.  BR.  Pattabhi  Raman:  That
 has  been  our  approach  and  we  have
 not  been  the  worse  for  it.  It  cannot
 be  gainsaid  that  the  experience  of
 old  men  contributes  to  the  general
 stock  of  collective  wisdom  of  the
 community.

 Thus,  in  the  first  place,  there  is  no
 indication  or  evidence  of  the  growth
 of  gerontocracy  in  our  young  demo-
 cratic  Republic,  and,  in  the  second
 p'ace,  it  cannot  be  postulated  that
 Presence  of  olq  men  in  a  representa-
 tive  assembly  like  Lok  Sabha  or  a
 State  Legislative  Assembly  can  prove
 to  be  a  real  obstacle  to  the  growth  of
 our  young  democracy.

 For  some  reason  which  is  not
 patent,  he  would  like  to  reserve  seats
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 in  the  Rajya  Sabha  for  people  above
 75.  But  l  do  not  wish  to  comment
 upon  it.  Many  hon.  Members  have
 commented  upon  it,

 8020:

 The  second  assumption  seems  to  be that  the  majority  of  the  Members  of
 Parliament  have  not  passed  the  se-
 condary  education  test  ang  the  majo-
 tity  of  the  Members  of  the  State
 Legislatures  have  not  Passed  the  pri-
 Mary  educalion  test.  While  here  also
 no  figures  are  available  in  respect  of
 the  State  Legislatures,  the  figures
 available  in  respect  of  the  Houses  of
 Parliament  completely  belie  this  as-

 ‘sumption.  The  break-up  on  educa-
 tional  basis  of  the  488  members  of  the
 present  Lok  Sabha  whose  biographi- cal  sketches  are  available  is  as  fol-
 lows:  Upto  elementary  standard,  the-
 number  of  members  is  2;  Middle  to
 high  school  standard—56;  above  high school  standard—389:  educational
 Qualifications  not  indicated—58,  The
 Percentages  are:  0.39  per  cent,  Bbe  per
 cent,  72.  per  cent,  0.59  per  cent  and
 116  per  cent,  The  break-up  on
 educational  basis  of  the  474  Members
 of  the  Second  Lok  Sabha  whose  bio-
 eraphical  sketches  are  availab's  is  as
 follows:  Up  to  elementary  standard—
 46  Members  or  93  per  cent:  Middle  to
 high  school]  standard—64  Members  of
 13:6  per  cent;  Above  high  =  school
 standard—342  Membes  of  72:5  per cent  and  educational  qualifications  not
 indicated—24  or  0.5  per  cent.

 Sir,  I  would  like  to  draw  your attention  to  one  thing.  I  Was  shocked
 when  my  learned  friend  who  was  re-
 ferring  to  Columbia  said  that  he  was
 not  going  to  draw  on  the  examples  of
 England,  America  or  other  advanced
 countries  where  there  is  Practically  no
 illiteracy  at  all.  He  gave  the  example of  Columbia  and  other  States  and  re-
 ferred  to  them  as,  if  I  may  use  his:
 expression,  the  “so-called  backward
 countries”.  We  in  India  may  be  poor
 in  material  possessions,  but  We  are
 rich  in  culture  and  heritage.  We  have
 the  oldest  civilisation.  You  go  to
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 [Shri  C.  R.  Pattabhi  Raman]
 Rome  today,  you  will  not  see  Roman
 Of  the  time  of  Caesar.  It  is  a  mixture
 now.  If  you  go  to  Greece  you  will
 not  see  the  Greak  of  the  age  of
 Pericles.  My  hon.  friend,  Shri  Tyagi’s
 many  times  great  great  grandfather
 might  have  lived  during  the  Mahabha-
 rata  time  in  India,  Soit  is  not  right  to
 cal]  such  an  old  civilisation  as  back-
 ward.  When  he  said  “backward”  I
 am  sure  he  referred  only  to  material
 possessions.

 The  break-up  on  educational  basis
 of  the  232  members  of  the  Rajya
 Sabha  in  1962  whose  biographical
 sketches  are  available  jis  as  follows:
 Up  to  elementary  standard—2  mem-
 bers  of  0.9  per  cent;  between  elemen-
 tary  and  high  schoo]  standard—24
 members  or  101  per  cent;  above  high
 schoo]  standard—i9l  or  80.6  per  cent;
 educationa]  qualifications  not  indicat-
 ed—8  or  3.88  per  cent.  Incidentally  I
 may  sav  here  that  when  Mr.  Sitwell
 was  asked  to  give  his  biographical
 sketch  he  said:  “I  belong  to  Eton  and
 Oxford,  but  was  educateq  privately
 away  from  these  institutions  during
 holidays”.  That  is  the  approach  of  a
 real  man  of  culture  with  regard  to  the
 so-called  educational]  qualifications.
 The  break-up  on  educational  basis  of
 the  229  members  of  the  Rajya  Sabha
 in  958  is  also  available.  There  were
 0.49  per  cent  up  to  elementary  stan-
 dard,  8  per  cent  up  to  high  school
 standard  and  above  high  schoo]  stan-
 dard  there  were  93  members  or  83.5
 per  cent,

 Thus  the  educational  qualifications
 possessed  by  the  Members  of  Par-
 liament  do  not  justify  the  second  set
 of  provisions of  the  Bill.  With-  the
 spread  of  education  among  the  e'ec-
 torate,  it  may  fairly  be  expected  that
 even  the  smal]  percentage  of  Members
 of  Parliament  with  lower  educational
 qualifications  wil]  vanish  within  a
 short  period  of  time.

 In  the  Statement  of  Objects  and
 Reasons,  the  mover  of  the  Bil]  has

 MARCH  28,  7964  (Amendment)  8022
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 mentioned  one  specific  reason  in  sup-
 port  of  the  provisions  of  the  Bill  re-
 lating  to  educationa]  qualifications  of
 the  members  of  our  legislatures.  Sime
 hon.  Members  850  referreg  to  it  in
 support  of  the  provisions  of  the  Bill
 relating  to  educational  qualifications.
 His  reason  is  that  whereas  the  mem-
 bers  of  the  administrative  and  judicial
 branches  of  Government  are  requir-
 ed  to  have  high  educational  qualifica-
 tions,  the  members  of  the  legislative
 branch  are  exempt  under  the  constitu-
 tion  from  any  educationa]  qualifica-
 tions  whatever.  The  argument  is  no
 doubt  specious  but  not  tenable  on
 sound  scrutiny.  On  account  of  the
 nature  of  the  duties  the  administrative
 and  judicial  branches  of  Government
 are  entrusted  with,  the  members  of
 these.  two  branches  of  Government
 must  necessarily  be  experts  in  their
 own  lines  and  therefore  posses
 the  necessary  technical  knowledge
 and  professional  skill.  The  legislative
 branch  of  Government  stands  on  a
 basically  different  footing.  The  legis-
 lative  branch  directs  and  formulates
 policy:  the  administrative  branch  car-
 ties  it  out  and  the  judicial  branch  in-
 terprets  and  enforces  it,  The  ques-
 tion,  therefore,  is—should  the  person-
 nel  of  the  Jegislative  branch  like  that
 of  the  other  two  branches  of  Govern-
 ment  be  composed  of  experts  techni-
 cally  trained  for  the  job  and  making
 a  profession  of  it?

 Frequent  references  have  been  made
 to  Shri  Kamraj,  the  leader  of  the
 Congress  Party  to  which  I  have  the
 honour  to  belong.  I  do  not  think
 there  can  be  any  abler  leader  or  ad-
 ministrator  like  him.  I  am  glad  they
 referred  to’  him.  That  {s  one  ex-
 ample.  It  needs  little  reflection  to
 find  the  answer:  i,  must  be  in  the
 negative.  From  the  very  nature  of
 their  functions  as  the  voice  of  the
 community  the  member,  of  the  legis-
 lative  branch  have  to  speak  for  the
 entire  population,  for  aly  ages,  classes
 and  conditions  of  people.  In  that
 case,  practically  the  whole  of  the  rural
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 population,  82  per  cent  of  the  popula-
 tion  of  India,  is  shut  out.  Quite  a
 large  number  of  them  wil)  be  kept
 out,  if  this  is  insisted  upon,  For  this
 task  experts  with  professional  skill  or
 technical  knowledge  are  not  neces-
 sary,  but  men  of  high  qualities  of
 mind,  heart  and  character.  Simply
 laying  down  a  minimum  educational
 qualification,  such  as  the  passing  of  a

 secondary  or  primary  test,  is  not
 enough  and  cannot  achieve  these  ob-
 jectives.  What  is  necded  is  that  the
 people,.  the  electorate,  should  be  able
 and  willing  to  choose  men  of  the
 right  type  wisely  and  tha{  means  that
 education  should  spread  a8  quickly  as
 possible  among  the  masses  cf  the
 people  so  that  they  can  make  a  choice
 of  the  right  type  of  men  and  women
 as  Members  of  Parliament  and  State
 Legislatures.

 The  mover  of  the  Bill  may,  there-
 fore,  be  requested  to  withdraw_ it;
 otherwise,  it  wil]  be  my  painful  duty
 to  oppose  it.

 Mr.  Chairman:  Shri  Kamath.

 Shri  Shree  Narayan  Das  (Dar-
 bhanga)  May  I  say  a  few  words?

 Mr.  Chairman:  No,  this  is  the  time
 for  the  reply.  The  reply  is  over.

 Shri  Hari  Vishnu  Kamath:  I  will
 reply,  Further,  there  is  stil]  time,

 Shri  C.  R.  Pattabhi  Raman:  I  have
 concluded  my  speech  early  in  order
 to  enable  the  mover  cf  the  Bill  to
 reply.

 Shri  Shree  Narayan  Das:  The  time
 allotteq  for  this  Bil]  is  two  hours.
 There  is  stil]  time.

 Mr.  Chairman:  If  he  wanted  time
 at  the  time  of  the  general  discussion,
 he  woulg  have  got  it.  Now  the  gene-
 ta}  discussion  is  over  and  the  Minis-
 ter  has  also  made  his  speech.  Now,
 only  the  mover  ha,  got  the  right  of

 teply.
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 Shri  Shree  Narayan  Das:  In  the
 Case  of  non-official  business,  the
 Minister  only  intervenes.  It  is  either
 the  mover  of  the  Resolution  or  the
 author  of  the  Bill  that  replies  when
 the  discussion  is  over.  So,  I  may  be
 given  an  opportunity.

 Shri  Hari  Vishnu  Kamath:
 with  him.

 I  agree

 Mr,  Chairman:  I  am  sorry,  I  have
 already  called  Shri  Kamath.

 Shri  Kamath:  Mr.  Chairman,-I  am
 very  grateful  to  my  co!leagues  on  both
 sides  of  the  House  for  the  ke-n  in-

 Bill
 and  the  active  contributicn  they  have
 made  to  the  debate,  I  am  particu-
 larly  grateful]  to  those  two  discrimi-
 nating  colleagues  of  mine,  Shri
 Brajeshwar  Prasaq  and  Shri  Kapur
 Singh,  who  have  accorded  valiant  sup-
 port  to  the  Bill.  Democracy,  as  has
 been  well  said,  wil!  perish  unless
 there  is  the  right  to  dissent  and  the
 voice  of  dissent  is  Joud  and  strong
 and  clear.  This  is  the  fundamental
 postulate  for  the  growth  of  demo-
 cracy.

 I  am  glad  that  in  this  House  today
 we  three  at  least  and  one  colleague
 who,  I  think,  has  given  partia]  sup

 ‘port  to  the  Bill—so  at  least  three
 or  four  members  of  the  House  among
 those  who  have  spoken  end  there  are
 ‘many  who  have  not  spoken—heard
 melodies  may  be  sweet  but  unheard
 melodies  are  sweeter,—and  I  am  sure
 among  those  who  have  not  spoken
 there  mav  be  a  few  at  Jeast  who  will
 support  the  Bill  that  I  have  brought
 before  the  House—so  9६  least  three
 or  four  colleagues  have  raised  their
 voice  of  dissent  from  the  maiority  and
 raised  it  loud,  and  their  voices  have
 been  heard  in  this  House.  This
 augurs  will  for  the  future  of  parHa-
 mentary  democracy  in  this  House.
 Once  the  voice  of  discent  is  stifled.
 then  democracy  will  have  no  hope  and
 no  future.

 I  am  glad,  therefore,  that  this  Bill
 of  mine,  this  humble  Bil]  of  mine,  as
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 {Shri  Hari  Vishnu  Kamath]
 you  have,  Sir,  rightly  stated  when
 you  were  down  here  below—now  you
 have  just  gone  up  above—has  evoked
 a  vigorous  discussion  in  this  House
 and,  to  that  extent,  I  am  glad  that  I
 have  done  a  little  bit  of  service  by
 stimulating  discussion  on  this  very
 vita]  subject  which  had  evoked,  as  I
 said  in  the  course  of  my  remarks  at
 the  time  of  my  moving  for  considera-
 tion  of  the  Bull,  the  interest  of  no  less
 a  person  than  Dr.  Rajendra  Prasad,  as
 revealed  in  his  final  address  to  the
 Constituent  Assembly.  And,  mind
 you,  after  he  had  heard  the  debate  on
 all  the  articles  which  preceded  before,
 everything  was  over.  al!  the  discus-
 sion  was  over,  on  the  26i\h  November
 949  after  the  discussion  was  conclud-
 ed,  after  the  third  reading  was  con-
 cluded,  he  delivered  his  valedictory
 address  to  the  Constii-ent  Assembly.

 My  hon.  friend,  Shri  Tyagi,  or
 someone  else  said  that  this  had  been
 debated  in  the  Constituent  Assembly
 and  asked  therefore  why  it  shou'd  be
 Taised  again.  But  Dr.  Rajendra
 Prased,  the  President  of  the  Assem-
 b'y,  said  in  his  final  address  after
 considering  all  that  had  been  said
 for  three  years  in  the  Assembly,  that
 he  regretted  that  while  qualifications
 should  be  laid  down  for  judges  and
 for  administrators  no  educational
 qualifications  whatever  had  been  pres-
 cribed  for  the  lawmakers  It  was
 one  of  his  sincere  regrets,  he  said  on
 that  occasion.

 Later  on  in  a  public  address  in
 Jaba’pur.  I  think,  in  7950  at  the
 Rotary  Club  where  I  happened  to  be
 present,  he  also  saiq  that  adult  franc-
 hise  without  adult  cducation  was  at-
 tended  with  serious  pitfalls  ang  dan-
 gers.  That  was  his  view,  right  or
 wrong.  Some  m&y  not  agree  with  it,
 but  he  did  say  so,

 Shri  Tyagi:  Does  my  hon,  friend
 challenge  the  statement  that  the
 amendment  or  the  proposa!  that  the
 minimum  educational  qualification
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 must  be  matriculation  was  rejected  in
 the  Constituent  Assembly?  Wa;  it
 not  rejected?

 Shri  Hari  Vishnu  Kamath:  I  said
 so.  But  after  that  Dr.  Rajendra
 Prasad  made  the  speech.  In  the  Pro-
 visiona]  Parliament  when  the  Resolu-
 tion  of  Professor  K.  T.  Shah  was  on
 the  anvil  and  I  was  making  a  few
 observations,  Shrj  Tyagi  interrupted
 to  ask,  “Woulg  you  prefer  to  have
 qualifications  for  Ministers  also?”
 Then  I  said,  “A  Minister  cannot  be
 a  Minister  unless  he  is  a  Member  of
 the  House”.  If  you  want  to  be  a
 Minister,  you  must  first  be  a  Member
 of  the  House,  and  so  the  qualifications
 apply  ‘to  his  case.  Then  Shri  Tyagi
 said,  “But  woulq  you  have  a  higher
 qualification  for  the  Minister?”  Ap-
 parently  at  the  back  of  his  mind,  he
 wanted  a  higher  qualification  for
 Ministers  than  for  Members.

 Shri  Tyagi:  My  idea  was  that  if
 Members  were  matriculates,  Ministers
 should  be  graduates,

 Shri  Harj  Vishnu  Kamath:  So,  if
 Members  have  passed  primary  school
 test,  you  may  have  the  secondary
 school  test  for  Ministers.  I  hope,  I
 have  understood  his  mind  clearly.
 Then,  I  said  that  the  Committee  could
 go  into  that.  I  think,  Professor  K.  T.
 Shah  wanted  a  committee  to  go  into
 this  matter.  Thereupon  Shri  Tyagi
 said,  “Include  this  also”.  that  is  the
 question  of  qualifications  for  Ministers
 must  also  be  included  in  the  terms  of
 reference  of  that  committee.  There-
 fore,  with  all  due  respect  to  those
 friends  of  mine  who  have  expressed  a
 contrary  view—I  have  great  regard
 for  them—I  am_  really  sorry  today
 that  the  view  expressed  by  an  eminent
 patriot,  a  great  leader,  and  educa-
 tionist  of  the  highest  order—Dr.
 Rajendra  Prasad,  who  presided  over
 the  Constituent  Assembly—has  not
 found  acceptance  even  today.
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 There’  are  some  colleagues  who  Shrimati  Lakshmikanthanmna:  Were
 question  the  propriety  of  having  the
 secondary  education  test  for  Members
 of  Parliament.  Some  of  my  colleagu-
 es  said  that  it  would  make  the  study
 of  English  compulsory  for  intending
 candidates  to  Parliament.  But  if  those
 colleagues  had  taken  the  trouble  of
 moving  an  amendment  to  this  and
 tried  to  make  the  qualifications  uni-
 form,  like  primary  school  test  for
 Candidates  to  State  Legislatures,  I
 would  have  accepted  the  amendment.
 If  they  had  moved  an  amendment  to
 make  the  primary  school  test  the  mini-
 mum  qualification  for  Members  of
 Parliament  also,  I  would  have  gladly
 accepted  it.

 I  am  sorry  that  in  the  earlier  speech
 when  I  moved  for  consideration  of  the
 Bill  I  did  not  mention  that  even  in
 some  backward  countries  which  have
 been  emancipateq  or  which  have  be-
 come  free  after  India  became  inde-
 pendent,  some  years  after  that,  like
 Laos,  Syria,  Sudan  and  Turkey—I
 gave  the  instances  of  some  American
 and  European  countries  earlier,  illite-
 rate  persons  are  debarred  from  elec-
 tion.

 Shri  Tyagi:  Bad.

 Shri  Hari  Vishna  Kamath:  [  do  not
 know,  whether  bad  or  good,  but  it  is
 a  Fact.  In  Laos,  a  small,  tiny,  back-
 ward  country  when  compared  to  India,
 the  only  persons  who  could  be  mem-
 bers  of  the  National  Assembly,  their
 Parliament,  are  those  holding  certain
 degrees  or  diplomas  and  some  classes
 of  leading  citizens.

 Shrimati  Renu  Chakravartty:  What
 will  be  the  percentage  of  such  people
 in  Laos?

 Shri  Hari  Vishnu  Kamath:  I  do  not
 know.  But  these  are  the  qualifications
 prescribed.

 An  Hon.  Member:
 cent,

 Shrimati  Renu  Chakravartty:  That
 ™eans  that  99  per  cent  of  the  people
 would  be  debarred.

 It  may  be  |  per

 such  restrictions  imposed  during  the
 British  regime  here?

 Shri  Hari  Vishnu  Kamath:  I  am
 talking  of  free  countries;  I  am  not
 talking  of  slave  or  colonial  countries.
 These  are  not  slave  countries  or  coun-
 tries  under  the  colonial  system,  but
 these  are  free  countries  today.  Laos,
 Syria,  the  Sudan  and  Turkey  are  all
 free  countries.  I  do  not  know  whether
 they  still  continue  the  old  laws,  but
 today  the  electora]  laws  of  those  coun-
 tries  prescribe  a  certain  standard  of
 literacy  or  some  educational  qualifica-
 tion  with  degrees  or  diplomas  for  in-
 tending  candidates  to  their  Parlia-
 ments.

 I  really  cannot  appreciate  the  argu-
 ment  advanced  by  my  _  hon.  friend
 with  regard  to  the  problem  or  the
 issue  of  gerontocracy.  I  have  not
 sought,  nor  ig  it  my  intention  to  do  80,
 and  in  fact,  it  is  farthest  from  my
 mind,  to  debar  our  old,  aged  and  res-
 pected  people  who  can  advice  us  and
 guide  us  on  the  right  path  of
 dharma  from  Parliament.  Much  has
 been  said  about  those  who  fought  on
 the  battle-field.  I  also  know  that
 Dronacharya  was  85  when  he  was  on
 the  Kurukshetra  battle-field,  but  he
 fought  like  a  sixteen-year  old  youth.
 The  sloka  says:

 श्राउणफलि :इपामों  वयसा  भअज्ञीतपंचक:ः  ।

 रहे  पर्यावरण  द्रोणि  वृद्ध  योडा  वर्ष वत्  ॥।

 When  he  was  85  and  he  was  on  the
 battle-field,  as  }oung  as  Bapuji  Aney
 here,  he  fought  like  a  sixteen-}  ear-old
 youth,  just  as  Dr.  M.  S.  Aney  does  in
 Parliament.  But  as  I  have  said,  and
 as  my  hon.  friend  Shri  Kapur  Singh
 has  said,  and  also  as  one  or  two  other
 colleagues  of  mine  have  said,  law  is

 ‘meant  for  the  ordinary  run  of  man-
 kind;  we  do  not  legislate  for  excep-
 tions.  That  is  why  I  have  said  that
 we  have  to  provide  that  those  aged
 persons  who  put  many  young  men  to
 shame  by  their  energy  and  by  their
 activity  must  find  a  place  in  Parlia-
 ment.  We  are  sending  today  so
 many  young  persons  to  Rajya  Sabha.
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 {Shri  Hari  Vishnu  Kamath]
 Why  should  young  persons  be  sent
 to  Rajya  Sabha?  Of  course,  it  may
 be  necessary  to  send  some  of  them
 there;  those  who  have  been  defeated
 in  election  to  this  House  after  find  a
 Place  in  the  Rajya  Sabha.  I  do  not
 mean  the  Congress  Party  alone,  but
 I  would  say  that  all  parties  try  to
 find  places  for  such  people  in-  the
 Rajya  Sabha.

 Shrimati  Lakshmikanthamma:  The
 Opposition  also  does  it.

 Shri  Hari  Vishnu  Kamath:  I  do
 mean  the  Congress  Party  alone,  but
 T  have  said  that  all  parties  do  it.  So,
 my  hon.  friend  can  be  happy  now,
 and  this  will  give  her  some  _  solace.
 But  why  should  young  persons  be
 sent  to  Rajya  Sabha?  I  am  sure  most
 of  my  colleagues  will  agree  that
 those  wise  persons  who  are  over  75,
 those  who  ‘vadenti  dharmam,  who
 speak  dharma,  and  who  are  dharma-
 vits,  who  are  knowers  of  dharma.  can
 certainly  find  an  eminent  place  in  the
 Rajya  Sabha;  they  will  be  in  Parlia-
 ment  and  they  will  be  in  the  legis-
 latures,  but  in  the  Vidhan  Parishad
 so  far  as  the  States  are  concerned,
 and  in  Rajya  Sabha  so  far  as  Parlia-
 ment  is  concerned.  Therefore,  I  can-
 not  understand  the  force  of  the  argu-
 ment  ‘Why  do  you  debar  them?’  We
 are  not  debarring  them  at  all,  not  at
 all,  not  even  for  a  moment.  They
 can  come  to  Parliament,  and  they  will
 be  in  Parliament,  and  they  will  be
 across  the  Central  Hall  in  the  other
 House,  and  we  can  always  meet  them,
 we  can  always  seek  their  advice  and
 guidance  on  various  matters.

 I  have  discovered  that  generally
 speaking,  today,  it  is  only  in  the
 primitive  or  tribal  communities  that
 gerontocracy  reigns  supreme.  In  the
 primitive  or  tribal  communities  in
 Africa  and  some  parts  of  Polynesia
 and  Melanesia  they  have  geronto-
 cracy,  The  older  the  person,  75,  80,
 or  85,  the  more  is  his  prestige  in  that
 community.  But  that  is  so  only
 among  the  primitive  and  tribal  com-
 munities.  Weare  aspiring  for  some
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 thing  higher  than  that.  We  are  not
 a  tribal  community  nor.  are  we  &
 primitive  community.  Therefore,  it
 is  all  the  more  essential,  or  rather  I
 would  say  not  ‘therefore,’  but  a
 fortiori,  for  stronger  reasons,  that  we
 who  are  on  the  high-road  to  a  rig-
 orous  democracy  and  to  becoming  8
 mighty  nation  in  thig  world,  should,
 in  agreement  with  what  Dr.  Rajendra
 Prashad  had  said  as  far  back  as
 1949,  when  India  was  not  as  much
 educated  or  literate  as  she  is  today,
 —even  then  he  uttered  this  senti-
 ment—that  Parliament  should  adopt
 some  minimum  educational  qualifica-
 tions  for  lawmakers.  I  am  strongly
 of  the  opinion  that  today  at  least  we
 should,  in  agreement  with  Dr.
 Rajendra  Prasad’s  view  adopt  some
 Minimum  educational  qualifications
 for  candidates  to  Parliament  and  to.
 State  Legislatures.

 One  last  word  and  I  have  done.

 Shri  Tyagi:  As  a  representative  of
 illiterates,  I  seek  your  permission  to
 walk  out.

 (Shri  Tyagi  then  left  the  House)

 17.50  hrs.

 Shri  Hari  Vishnu  Kamath:  I
 would  only  add  before  I  close  that
 the  age  limits  now  prescribed  are
 arbitrary.  The  Constituent  Assemb-
 ly  in  its  wisdom  prescribed  the  lower
 age  limit  of  25.  There  was  no  logic
 or  reason  behing.it.  Some  of  us
 suggested  2l,  some  other  said  18,
 some  others  wanted  20  and  still  others
 22,  But  arbitrarily,  it  was  fixed  at  25,
 even  though  in  this  warm,  tropical
 country,  we  ate  supposed  to  mature
 quicker  than  in  cold  countries  with
 Mediterranean  or  temperate  climates.
 In  some  western  countries,  the  lower
 age  limit  is  21,  But  here  we  fixed  it
 at  25.  There  was,  as  I  said  no  logic
 or  reason  behind  it.

 I  would  only  like  to  emphasise
 that  the  raison  d’etre  behind  this  move
 to  fix  an  upper  age  limit  for  Members
 of  this  House,  the  Lok  Sabha,  and
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 the  Vidhan  Sabhas  in  the  States,  is
 to  give  scope  for  younger  men  and
 women  to  come  up  ang  take  their
 seats  in  these  legislative  bodies.  If
 this  amendment  is  not  accepted,  it  will
 block  the  entry,  so  to  say,  of  younger
 men  and  women  into  the  Lok  Sabha
 and  the  Vidhan  Sabhas.  It  is  in  their
 «wn  interest,  in  the  interest  of  the
 younger  men  and  women  who  are
 members  or  aspirants,  that  I  seek  to
 prescribe  this  upper  age  limit  of
 75.  I  hope  that  when  voting  takes
 place,  the  younger  Members  of
 this  House  will  take  this  aspect  into
 consideration,  and  realise  how  I  have
 been  trying  to  fight  for  their  interests,
 so  that  their  path  to  the  Lok  Sabha
 and  Vidhan  Sabhas  may  not  be  block-
 ed.  Once  this  upper  age  limit  is
 accepted,  those  above  that  will  not  be

 religible  for  candidature  to  the  Lok
 Sabha  and  the  Vidhan  Sabhas.

 Therefore,  I  see  no  reason  why  I
 should  reconsider  my  attitude  to
 both  the  matters  specified  in  this  Bill,
 namely,  the  gerontocracy  aspect....

 An  Hon,  Member:
 has  opposed  it,

 Shri  Hari  Vishnu  Kamath:  But
 others  will  agree.  It  t  not  a  party
 matter;  it  cuts  across  party  lines.  It
 is  a  national  matter;  it  is  not  a
 Party  matter.

 Therefore,  I  see  no  reason  to  resile
 from  the  stand  I  have  taken  either
 on  the  issue  of  the  upper  age  limit

 or  on  the  issue  of  minimum  educa-
 tional  qualifications,  which  I  have  to
 sought  to  prescribe  for  intending
 candidates  to  the  Lok  Sabha  and  the
 Vidhan  ‘Sabhas.

 His  own  Party

 In  the  end,  I  appeal,  with  all  the
 earnestness  at  my  command  with  all
 the  sincerity  at  my  command,  to  my
 colleagues  on  both  sides  of  the  House
 to  appreciate  the  manner  in  which
 the  interests  of  democracy,  of  real
 Progress  and  of  national  prosperity
 will  be  served  by  the  acceptance  of
 this  Bill,  and  I  hope  that  on  re-
 consideration  and  mature  thought....
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 Shri  Shinkre:  I  hope  he  will  with-
 draw  the  Bill  as  the  House  has  not

 grown  enough  to  appreciate  his

 reasoning.

 Shri  Hari  Vishnu  Kamath:  I  hope
 Members  on  either  side  will  vote
 wholeheartedly  for  this  Bill,  and  that
 the  Motion  for  consideration  will  be

 adopted  by  the  House.

 Mr.  Chairman:  May  I  take  it  that
 as  the  purpose  of  provoking  discus-
 sion  is  served,  the  hon.  Member  is
 withdrawing  the  Bill  with  the  leave
 of  the  House?

 Shri  Hari  Vishnu  Kamath:  No,  no
 I  am  not  withdrawing.

 Mr.  Chairman:  I  shall  have  to  put
 the  motion  to  vote.

 Shri  Hari  Vishnu  Kamath:  Before
 that,  we  must  have  quorum.

 8  brs.

 Mr.  Chairman:  Does  he  raise
 seriously  the  question  of  quorum.

 Shri‘Hari  Vishnu  Kamath:  Yes.
 Without  quorum,  how  can  we  vote  on
 it?

 Shri  C.  R,  Pattabhi  Raman:  He  is
 referring  to  the  Constitutional  re-
 quirement.

 Shri  Hari  Vishnu  Kamath:  It  is
 very  necessary.

 Mr.  Chairman:  The  quorum_bell  is
 being  rung.

 As  there  is  no  quorum  the  motion
 before  the  House  will  be  put  to  vote

 The  House  now  stands
 adjourned  till  Monday.

 8.0l  hrs.

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Monday,
 March  30,  964/Chaitra  10,  886  (Saka}
 (Saka)
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